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 The  motion  was  adopted,

 Clauscs  14  to  20  were  added  to  the  Bill.~

 MR.  CHAIRMAN  :  The  question
 is:

 *

 “That  Clause  1,  the  Enacting
 Formula  and  the  Title  stand

 part  of  the  Bill.”

 The  motion  was  adopted.

 Clause  1,  the  Enacting  formula  and

 the  Title  were  added  to  the  Biil.

 MR.  CHAIRMAN:  Now  the
 Minister.

 SHRI  VASANT  SATHE  :

 move  :

 I  beg  to

 “That  the  Bill  be  passed.’’

 “MR.  CHAIRMAN  :  The  question  is:

 “That  the  Bill  be  passed.”’

 The  motion  was  adopted,

 14.12  hrs.

 BUREAU  OF  INDIAN

 STANDARDS  BILL,  1986

 [English]

 MR.  CHAIRMAN  :  Now  Shri  H.K.L
 Bhagat.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  MINISTER  OF
 FOOD  AND  CIVIL  SUPPLIES  (SHRI
 H.K.L.  BHAGAT):  1  begto  move:

 “That  the  Bill  to  provide  for
 the  establishment  of  a  Bureau
 for  the  harmonious  develop-
 ment  of  Ihe  activities  of  stand-

 ardisation,  marking  and  quality
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 certification  of  goods  and  for
 matters  connected  therewith  or
 incidental  thereto,  be  taken
 into  consideration.’’

 Sir,  while  moving  this  I  would  like  to
 make  the  following  observations  :

 The  Indian  Standards  Institution  was
 set  up  in  the  same  year  in  which  our
 country  attained  independence.  It  was
 established  with  the  objectives  of  prepar-
 ing  and  promoting  standards.  In  pursua-
 nce  of  these  objectives,  151  has  done
 commendable  work  in  formulating  stan-
 dards  and  in  operating  the  certifica-
 tion  marks  scheme  which  is  governed
 by  the  Indian  Standards  Institution  (Cer-
 tification  Marks)  Act,  1952  and  rules  and
 regulations  framed  thereunder.

 w
 IST  has  built  an  image  over  the  years

 both  within  the  country  and  abroad.  It
 has  played  a  pioneering  role  in  evolving
 nationa!  standards  and  their  impleménta-
 tion,  and  in  spreading  quality  conscious-
 ness  in  the  country,  In  this  connection,
 mention  may  be  made  of  the  significant
 part  played  by  ISI  in  the  introduction  of
 the  metric  system  in  India.  ISI  has  so
 far  formulated  more  than  13,000  standards
 covering  diverse  areas  such  as  civil  engi-
 neering,  chemicals,  electronics  and  tele-
 communication,  mechanical  engineering,
 textiles  and  consumer  products.  At
 the  end  of  October  1986,  nearly  9,000  ISI
 certificetion  marks  licences  were  in
 operation.  The  certification  scheme  {s
 basically  voluntary  in  character,  How-
 ever  for  112  items,  affecting  health  and
 safety  of  the  consumer,  Government  of
 India  has  made  it  obligatory  through
 various  statutory  measures  to  make  ISI

 marking  mandatory  for  them.  Govern-
 ment  is  considering  to  cover  more  pro-
 ducts  under  mandatory  certification
 marking.

 ISI  has  played  an  important  role  as  a

 developing  country  in  standardisation  at
 international  level.  ISI  is  a  member  and
 active  participant  in  the  two  most  impor-
 tant  international  organisations  namely,
 International  Organisation  for  Standar-
 disation  and  International  Electrotechnical
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 Commission.  India  is a  member  of  94
 technical  committees  of  these  two  orga-
 nisations  and  has  made  effective  contri-
 bution  in  their  deliberations.  India  took
 8  leading  part  in  organizing  the  work  in
 the  sphere  of  standardisation,  measure-
 ment  and  quality  control  under  the  Non-

 Aligned  Movement  and  hosted  the  first
 Conference  of  the  Group  of  Experts  in
 New  Delhi  in  1985.  ISI  has  sofar  con-
 ducted  18  international  training  prog-
 rammes  attended  by  participants  from

 developing  countries.

 Hon’ble  Members  would  appreciate
 that  when  ISI  was  established,  India  was
 on  the  threshold  of  planned  economic

 development  and  ‘massive  industrialisation

 programme.  There  has  been  remarkable

 progress  in  various  sectors  of  the  Indian

 economy  during  the  past  four  decades.
 The  agricultural  sector  has  witnessed  the
 ‘Green  Revolution’  which  is  spreading  to
 more  crops  and  more  areas.
 trial  development  and  growth  has  becn

 phenomenal.  “The  industrial  sector  has

 undergone  structural  and  qualitative  trans-
 formation.  We  have  become  self-sufficient
 in  respect  of  almost  all  agricultural
 commodities  and  industrial  product  that
 we  need.  In  fact  we  have  developed
 some  surpluses  for  exports,

 In  the  first  phase  of  our  industrialisa-
 tion  we  concentrated  on  creating  new

 capacities,  absorbing  imported  technolo-

 gies  and  attaining  self-sufficiency  in  as

 maaoy  products  as  possible.  In  the

 process,  adequate  attention  was  not  paid
 to  quality  and  standards  of  adequate
 goods  produced.

 *
 Oefe  of  the  most  signi-

 ficant  developments  in  our  industrialisa-
 tion  has  been  the  growth  and  development
 of  modern  small  scale  industry  during  the

 planning  era  which  has.  now  become  a
 vital  part  of  India’s  industrial  economy.

 It  is  in  the  background  of  these  deve-
 ments  during  the  last  40  years  that

 competition,  quality  and  standards  did  not
 receive  as  much  attention  as  is  desirable
 dn  order  to  safeguard  the  interest  of
 consumers,  ensure  production  of  goods
 comparable  to  international  standards,

 promote  exports.and  build  up  ‘quality

 The  indus-
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 and  standards  culture."’  It  is  in  this  con-
 text  that  our  Prime  Minister  emphasized
 recently:  ‘‘The  need  of  the  houris  a
 national  commitment  to  quality  in  all
 walks  of  life.  We  should  not  be  satisfied
 with  anything  but  the  best)  in  the  goods
 and  services  that  we  produce.”

 It  is,  thus,  obvious  that  a  new  thrust

 ,  to  the  overall  objectives  of  standards
 formulation,  quality  control  and  certifica-
 tion  activities  has  to  be  given.  A  natio-
 nal  strategy  has  to  be  evolved  to  give
 due  recognition  and  importance  to  stan-
 dards  and  the  organization  which  makes
 them.  The  standards-making  Institution
 has  to  gear  up  its  activities  in  order  to
 make  the  public  and  private  sectors  inc-
 luding  small-scale  industries  to  intensify
 efforts  to  produce  more  and  more  goods
 of  quality  so  as  to  bring  about  faster
 growth,  more  competition,  increased  ex-
 ports  and  customer  satisfaction,

 The  standards  organisation  has  to
 align  its  programmes  with  others  both  with-
 in  the  country  and  abroad  so  as  to  mest
 the  challenges  of  dynamics  of  technology
 and  industrial  development.  The  stan-
 dards  organization  has  necesasrily  to
 dovetail  its  activities  in  accordance  with
 the  growth  and  development  envisaged  for
 various  sectors  of  the  economy  as  indicat-
 ed  in  the  Five-Year  Plans  and  various

 programmes  of  the  Government  and  indus-
 try.  There  is  need  for  better  integration
 of  the  ac(ivities  of  various  organisations
 formulating  standards  and  =  for  this  it
 would  be  necessary  to  have  a  statutory
 body  so  that  Government  is  able  to  give
 policy  directions  to  it.  There  are  a  num-
 ber  of  organizations  dealing  with  standards
 in  the  country.  For  a  coordinated
 approach  to  standardization,  it  would  be
 necessary  to  have  a  Statutory  institution  of
 national  importance.  The  proposed
 Bureau  will  thus  bein  a  better  position
 to  achieve  these  objectives,

 The  present  stage  of  our  economic
 development  calls  for  building  up  stan-
 dards  and  quality  culture  and  conscious-
 ness.  This  would  nezd  greater  stress  on
 (a)  product  standards  (b)  system  standards
 covering  parts  and  components  and  func-
 tions  of  a  group  of  products,  and  (c)
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 ‘gtdniddrds‘at’  all  '‘levels’in  a'untt  of  prddut-

 ‘tion.  For  '  accomplisharent  of
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 task

 “wisa!it  is  felt:  necéssdry  ‘by  ‘thre  ‘Govern.

 नाहिਂ  to  have  an  OrganiZatiom’’ad  envisag-

 at
 ih  Vhis  “Bill,

 For  the  formulation  and  implementa-

 tion  of  standards.  there  is  need  for  more

 involvemetit
 of

 consumers
 and  their

 répre-
 ‘sentative  organisations.

 The  Bill  provides

 for’  representation
 to  consumers  and  their

 organizations  in  formulation  and  imple-
 mentation  of  standards.  A  notable  provi-
 sidn  of  the  Bilis  to  give  to  the  consumer

 “and  consumer  ofganizations  the  right  to
 complain  regarding  quaiity'of

 products.

 Here  L  might  add  that  the  Government
 is  considering  giving  the  rght  to  the  con-
 sumer  in  other  laws  also,  which  are  rele-
 vant  for  consumer  protection.  Thisis  in
 line  with  the  Government’s  policy  of  deve-

 loping  an  effective  and  broad-based
 consumer  movement  in,  the  country.

 It  has  been  felt  that  a  more  broad-
 based  legal  status  to  certificanon  marks
 scheme  has  become  necessary  in  the  Ight
 of  expesience  gained.  As  envisaged  in  the
 Bull  a  product  can  be  brought  under
 mandatory  certification  marking.  The
 Bill  makes  new  provisions:for  ensuring
 better  adherence  to  standards  by  the
 licensees.  The  penal  provisions

 have
 been

 made  more  deterrent,

 4

 -  While  the  Bureau  will  now  become  a
 statutory  body,  if  will  have  operational
 freedom  in  its  day-to-day  activities,  The
 Government  wil!  provide,  as  has  b2en  stated

 by  me  earlier,  broad  directions  tn  terms  of

 policies,  priorities  and  important  pro-

 grammes.

 Thus,  the  Bil  envisages  to  broaden
 the  activities  of  ISI,  raking  its  working
 more  effective  and  ensuring  interaction
 with  various  interests,  both  within  the
 country,  and  abroad.  The  Government
 will  proyide  from  time  to  time  directions  to
 the  Bureay  to  ensure  that  its  activities  are
 in,,dinpe  with  the  matyonal  policies,  and

 priorities.  It,as  expected  that  with  broad-
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 rened  scope,and,more  powers,  tbe  ८  फ  कप
 will.meet  the,  ,chaljenggs  ,,  af.  the,  Eighties
 and  ‘Nineties  in  pNOMoting  standards,,  and

 quality  effectively,  ,  ,Hon'blg  Members. mill
 aerce.that,in  a  fast  changing  techaglogical
 snvironment,,  apd,  global  compstifiqn,.the
 provisions, of.  the  Bill  are  vitally;important
 for  faster,  gnowsh  of  the.,national  ecagamy

 ,  and  in  the  mterests  of  the  consumers,,.,  ;

 MR.  CHAIRMAN  :  Motion’  Moved  :
 aioe

 “That  the  Bill  to  provide  for  the
 establishment  of  a  Bureau  for  the
 harmonious  deyelopment  .of  the
 activities  of  standardisation,
 marking  and  quality  certification

 _of  goods  and  for  matters  connec-
 ted  therewith  or,  incidental  therc-
 to,  be  taken  into,  considera-
 tion”’.

 SHRI  SYED  MASUDAL  HOSSAIN

 (Murshidabad)  :  May  I  pot,  out  Madam,
 Chairperson,  that,  there  is  no  quorum  in
 the  House  ?  =

 MR.  CHAIRMAN  :  The  belt  is  being
 rung.

 MR.  CHAIRMAN  :
 quorum.

 Now,  there  is

 SHRI  ४,  SOBHANADREESWARA
 RAO  (Vijayawada)  :  I  welcome  this  ‘Bill.
 In  fact,  itis  a  very  very  impottent  Bill
 that  has  been  brought  forward  for  drstus-
 ston  iri  this  House.  Actually,  this  should
 have  been  brought  forward  much  edrlier
 in  order  to  protect  the  poor  edasumer
 who  was  helple«s  alf  these  yedrs.  £-con-
 gratulate  the  Government  that  at  least
 now  it  has  brought  forward  this  BA

 All  these  39  years,  millfons  6f'consgu-
 mers  have  beett  exploited  by  the  midnu-
 facturers,  distributors,  traders  and  the
 middfe-men.  An  estimate  says  that  due
 to  under-weighment  of  articles  purchased
 by  consumers,  every  year  the  '  coasumers,
 On  a7  average,  are  cheated  to  the  ‘extent
 of  nearly  Rs.  1600:  crores.  It  «is  very
 strange  10  this  country  that  wedind:very

 ‘few  articles  that  ‘may  not  be  adwkerated  or
 sub-standard  or  edéntrary  to  the  ‘standards
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 that  have  been  specified  on  the  contatuers
 of  the  product.  The  greedingss  among  the
 people  has  increased  to  such  a,  level  that
 they  wantonly  adulterate  aimost  every

 item  ingluding  our  daily  consumption  items
 lke  ‘food,  mitk,  ‘turmeric,  etc.  Even  hfe
 saving  drugs  are  not  spared.  There  are
 several  instances  where  very-  responsible
 fmedieal  e@fficérs-  have  administered  out-
 detad  atid  expired  injections  to  the  patients
 and  the  ‘pdtients  ‘have  died  Even  in
 ‘Delhi,  just  before  festival,  when  the
 Welphts  ard  Measures  Department  con-
 ducted  raids  on  sweet  shops  it  found  that

 ‘Barring‘a  few  shops,  almost  adi  shops  had
 resorted to  this  under-weighment.  Though
 there  is  a  provision  that  when  the  sweets
 are  measured  in  paper  boxes,  they  should
 put  iO  gramme  more,  none.  ७  following
 that.,  Thereby  the  accumulated  loss  to
 the  consumers  in  Delhi  alone  rnas  into
 tens  of  lakhs.of  rupees.  It  is  a  common
 experience  that  the  farmers  of  our  country
 are  looted,  cheated,  duped  to  the  extent
 Of  hundreds  of  crores  of  rupees  due  to
 adulteration...

 SHRI  MOOL  CHAND  DAGA  :  1  am
 on  a  point  of  order.  There  is  a  Preven-
 tion  of  Food  Adulteration  Act.  Do  you
 think  that  this  Bill  covers  all  these  sub-
 jects  ?

 MR.  CHAIRMAN
 order.

 No  point  of

 SHRI  ४.  SOBHANADREESWARA
 "RAO  z  Madam,  you  know  the  furmeis’
 problems  very  well  and  you  know  the
 problem  of  sub-standard  pesticides  that
 ‘are  supplied  to  the  farmers.  Though
 technically  the  standards  are  prescribed
 there  is  lack  of  sufficent  contro!  over  the
 qualuy  of  products  leading  to  sub-standard
 Pesticides  that-are  supplied  to  the  farmers
 because  of  which  not  only  the  farmers  are
 losing..money~  but  they  are  getting  less
 yield.from  the  craps,  which  is  another  Joss
 froe.them.  Even  in  regard  to  fertrlisers,
 especially  in  regard  to  fertiliser  mixtures,
 the  standard  agpect.is  sacrificed  in  several
 companies.  Even  those  items  which  we
 ,exportto  other  :coustri¢s  are  also  conteary
 -to.the  standard,  conttary  to  the  specifica-
 tians,  copttary to  the  .agroement  regarding
 the  quality  of  the  item  which  we:  are
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 exporting,  It  happened  50  1  respect  of
 tobacco  Proviously  when  tobacco  was

 ‘feturned  batk,  whi  ch  is  a  shame  for  the
 country.  ‘For  several  years  we  tould  1 not
 get  sulficidnt  orders  from  China.’  “Snly
 this  year  they  have  again  started  giving
 orders,  What  है  would  like  to  impress
 upon is  the  enormous  damage  due  to  lack
 of  commitment  by  the  manufacturers  and
 by  the  exporters  to  adhere  to  the
 standards  prescribed,  It4s  .resulting  in
 the  robbing  of  consumers  and  at  the  sare
 time  -bringing  very  bad  reputation  to  éhe
 country  on  the  international  front.

 It  may  be  sfrange  to  note  that  out’  of
 the  sixteen  electric  bulb

 manufacturing units  in  the  country,  only  two  are  having
 1  certificate;  the  rest  are  not  having  the
 151  certificate.  They  are  followingਂ  their
 own  standards.  Similarty,  in  regard  fo tooth

 paste
 also  which  we  use  “daily,  ‘the

 weight  ‘1s  not  as  per  the  weight  that  15
 mentioned  on  the  cover.  ।  15.  Jess  ‘than
 the  prescribed  weight.  In  these  circum-
 stances,  I  congratulate  the  Government
 for  having  come  forward  with  this  Bill  to
 standardise  almost  all  articles  of  manufac-
 ture  to  protect  the  consumer.

 In  this  respect,  1  would  like  to  make  a
 few  suggestions  regarding  the  Bill  that  has
 been  brought  forward.  In  cause  3  on
 page  4.  there  is  a  mention  about  the  per-
 sons  who  are  torep  esent.  It  says,  ‘-such
 number  of  other  persons,  to  represent  the
 Goveroment,  industry,..and  other  inte-
 rest’’,  I  suggest  that  representation  should
 be  given  to  agricultural  sector  and  to  con-
 sumers  alsu,  There  should  .be-peeple  who
 have  contributed  te  a  great  extent  to  en-
 lighten  the  public,  the  consumers,  regard-

 jing  their  rights,  and  the  need  to  improve
 the  quality  of  the  articles  of  use,.  ..Such
 people  also  should  he  involved  in  this
 organisation.

 In  clause  5  there  is  an  item  regarding
 the  constitutioh  of  Financiat  Committee,
 Certification  Advisory  Committee’  an@  ‘Hke
 that.  I  suggest  that  a  quelty  control
 cormmittee  Shou'd  also  be  there.  Seo'mery
 this  ‘committee  should  procure!  different
 attickes  periodica'ly  and  find  ott  the
 quality,  examine’  them  and:  take  ‘suitable
 steps;
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 Similarly,  in  respect  of  clause  10

 regarding  the  powers  and  functions  of  the

 Bureau,
 there  should  be  another  item.

 This  Bureau  should  help  in  conducting
 seminars,  conferences  to  make  consumer
 movement  a  peoples  movement,  Because
 of  the  utter  poverty  conditions  in  this,
 country  and  inspite  of  our  commitment
 that  everybody  should  be  literate,  still

 only  50%  are  literate  in  this  country.
 In  these  circumstances  the  Government,
 this  Bureau  should  try  its  best  to  inspire
 the  consumers,  the  people,  regarding  the
 ccasumer  movement.  A  person  like  Ralph
 Nader  single-handedly  was  able  to  build

 up  a  strong  consumer  movement  in  United
 States  of  America.  He  fought  against a
 giant  like  a  genera!  motor  Company.
 Unless  the  Bureau  comes  to  the  help  of
 the  consumer;  unless  it  take  this  aspect
 as  one  of  its  functions  which  cannot  be
 done  from  the  consumer's  side.

 Page  12,  clause  33  :

 *‘Any  member  who  contravenes
 the  provisions  of  section  1),  or
 section  12  or  section  14  shall  be
 punishable  with  fine  which  may
 extend  to  fifty  thousand
 rupees.’’

 There  may  be  several  instances  when
 a  manufacturer  will  be  prepared  to  pay
 Rs.  50,000  fine  because  he  may  be  getting
 lakhs  and  crores  of  rupees  on  an  item
 which  he  produces.  Until  he  is  caught,
 he  will  be  getting  profit.  So,  there  should
 be  deterrent  action  against  such  people
 who  want  to  make  product  which  is  not
 in  tune  with  the  specified  standard.  So,
 this  penalty  should  not  be  Rs.  50,000  but
 Rs.  5  lakhs.

 Some  time  back  one  higher  authority
 had  announced  that  in  contravention.to
 these  provisions  four  years  imprisonment
 will  also  be  there,  But  I  find  it  is  missing
 in  this  Bill  that  has  been  brought  forward
 before  us.  I  request  the  hon.  Minister
 to  consider  to  include  that  provision  also.
 Four  years  imprisonment  also  or  at  least

 NOVEMBER 26,  1986  Standards  Biil  328

 two  years  imprisonment  should  be  there
 to  deter  suth  people  who  want  to  make
 money  and  rob  the  consumers,

 Again  on  page  12,  clause  33,  there  15  a
 sentence—

 “Provided  that  nothing  contained
 in  this  sub-section  shall  render
 any  such  person  liable  to  any
 punishment  provided  in  this  Act,
 if  he  proves  that  the  offence
 was  commitied  without  his

 knowledge  or  that  he  had  exer-
 cised  all  due  diligence  to  prevent
 the  commission  of  such  offence.”’

 In  respect  of  the  spurious  pesticides,
 the  distributor  who  sells  to  the  farmer
 says  that  it  is  the  fault  of  the  manufactorer
 and  the  manufacturer  says,  no,  't  ig  done
 by  the  trader  or  he  might  have  got  it  irom
 somewhere  else.  My  product  is  pucca.
 Weare  observing  the  standards’  Like
 this  they  are  escaping.  This  fact  should
 be  taken-into  consideration  by  the
 Government.  Scope  should  not  be  given
 for  escaping  of  unscrupulous  people  in
 that  manner.

 Also  in  this  clause  there  is  no  penalty
 for  violating  the  standard  specifications.
 Heavy  amount  of  fine  as_  well  imprison-
 ment  shal]  also  be  prescribed.  It  should
 also  provide  scope  for  the  consumer  to
 sue  the  manufacturers  if  that  ttem  is  not

 up  to  the  standard  which  is  specified.
 These  consumers  should  have  right  to
 sue  for  the  compensation  for  the  loss  he
 had  incurred  because  of  sub-standard

 article.

 In  other  countries  even  the  doctors
 are  very  careful,  they  are  very  attentive
 and  they  fear  from  the  patient,  the  man
 who  is  getting  the  treatment  from  him.
 The  moment  he  gets  any  call,  he  will  go
 there  and  attend  on  the  patient.  But  in
 our  country  there  are  instances  where
 doctors  have  left  even  the  patient  under
 operation  and  there  are  some  instances
 where  live  people  are  thrown  into  the
 mortuary  also.  All  those  persons  who
 have  done  that  without  any  shame,  with-
 out  any  responsibility,  they  even  try  to
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 manhandle  the  people  when  the  serious
 lapes  are  brought  into  open  but  no  action
 is  taken  against  them..  So,  in  future  the
 consumer  should  be  protected  with  all
 necessary  provisions.  I  agree  fully  with
 all  the  objects  and  reasons  that  have  been
 stated  by  the  Minister  and  I  would  Jike  to
 make  one  or  two  suggestions  more.

 Our  standards  should  also  correspond
 to  the  international  standards.  Otherwise
 our  trade  gap  is  increasing,  we  are  not
 able  to  export  as  our  targets  and  objec-

 ‘tives.  Our  standards  also  should  be  in
 tune  with  the  international  standards  so
 that  our  products  also  withstand  the  com-
 yetition  of  the  international  market  and
 we  get  more  exports,  and  till  now  no

 statutory  power  to  freeze  these  products
 in  case  of  misuse  is  there.  This  Jacuna
 should  also  be  taken  into  consideration
 and  necessary  provision  should  .be  made
 in  respect  of  this  also.

 The  proposed  Bureau  should  also
 launch  a  training  programme  to  acquaint
 its  personnel  with  the  latest  technology
 and  bring  them  into  closer  contact  with

 ‘consumers  as  well  as  the  manufacturers.

 They  should  be  made  aware  of  several
 practices  that  are  being  followed  in  other
 countries  and  here  also  they  should  be

 taught.  If  necessary,  some  of  them  may
 be  sent  to  those  places  so  that  they  can

 discharge  their  duties  very  effectively  to

 protect  the  consumer  interest.

 In  some  countries  like  the  U.S.A.  and
 ए,  K.  there  is  testing  of  the  products
 periodically  and  they  compare  the  quality
 of  different  products  and  they  make  avail-
 able  the  infcrmation  to  the  journals  that
 are  published  by  the  consumers’  organisa-
 tions  thereby  the  consumer,  the  common

 man,  will  be  able  to  distinguish  what  is
 the  quality  of  this  product  or  that  brand
 and  similarly,  here  also  some  such  _  efforts
 should  be  made  by  our  Bureau.  Also  the

 public  opinion  of  the  consumers  should  be
 taken  into  consideration,  how  people  are

 feeling,  what  is  their  practical  experience
 etc.  Our  experience  at  Delhi  or  any
 State  Capitals  may  be  different,  but  what
 the  villagers,  the  common  men  in  the
 remote  areas,  what  they  are  feeling  about

 the  quality  of  the  products  which  they  are
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 using,  that  information  also  should  be
 taken  back  by  the  Bureau  so  that  it  can

 .be  a  helping  guide  for  the  manufacturers
 to  set  their  house  in  order  and  take  all
 necessary  steps  so  that  they  follow  the
 standards,  I  hope  in  the  coming  days  the
 Government  will  take  all  necessary  steps
 to  protect  the  consumers  in  this  country.
 In  other  countries  on  almost  all  items  the
 quality  is  mentioned.  Actually  we  feel
 so  happy,  we  will  be  astonished  to  find  the
 quality  of  the  items  there,  but  her:  we  feel
 very  sorry.  We  hope  in  the  coming  years
 there  will  be  some  substantial  change  in
 the  supply  of  the  articles  to  the  people.
 And®  this  Bureau  of  Indian  Standards
 which  is  going  to  be  set  up  to  improve  and
 increase  the  standard  of  all  items  of  cons-
 umption  as  well  as  industrial  products  will
 help  tze  consumers  aiso  and  help  our
 country  to  attain  our  due  place  in  the
 international  markets.

 SHRI  SHANTARAM  NAIK  (Panaji)  :
 Madam  Chairman,  this  Bill  namely  the
 Bureau  of  Indian  Standards  Bill,  1986,  I
 would  say,  is  one  of  the  finest  Bills  that
 we  have  introduced  during  this  session.
 Quality  is  our  motto  and  the  entire  nation
 is  today  committed  to  quality.  And,  there-
 fore,  this  Bill  which  seeks  compulsory
 standardisation  of  articles  is  the  most
 essential  thing  that  the  country  needs  not
 only  for  local  consumption  but  also  for
 increasing  Our  exports.

 The  relevant  clause  14
 under  :

 readg  as

 “If  the*  Central  Government,
 after  consulting  the  Bureau,  is
 of  the  opinion  that  it  ७  necess-
 ary  or  expedient  so  to  do,  in  the
 public  interest,  it  may  by  order
 publish  in  the  official  Gazette,—

 (a)  Notify  any  article  or  process,
 of  any  scheduled  industry
 which  shall  conform  to  the
 Indian  Standard;  etc.’’

 In  this  clause,  there  is  a  provision  for
 compulsory  =  standardisation  of  goods.
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 Nail,

 Now  which  are  the  -atticlesor..the:  goods,
 Which  ate  required  to  be:-cum@ulsorily
 Stendatdised;  are  given  in  a-defferent  Jegrsr
 tation;  inarwely,  the  Industrits  (Develor-
 ffiest  and  Regulation)  .Act,  14955.  In

 this'wAct,  ‘these  isan  exhaustive:  1151

 giver in  the  first:schedu'e  in  which  :moreé
 ihtin  80  a¥ticies.are.  mentioned,  ,  *  comung
 whder  abdut  38:  headings  -  more  than  7308
 trtictes  are  given  which  will  be:  ncorpora-
 ted  automaticatly  in  this  'Buteau  of.  Indian
 Stamd@ards  Act  ané  m  which  the  standard-
 Sktfenਂ  will  be  required  \‘My  suggestion
 wosild  ‘be  that  this  entire  schedule  which

 fe  given  m  the  Industries  (Development
 and:  Regelation)  Act  which:  we  .  have
 referred  té  and  relied  upon-in  ths  Bill,
 should  have-bean  included  in  the  present
 जा ।  ७0  that  the  list  is  available  handy:  in
 this  very  Act  itself.  Although  the  idea
 is  very  clear,  we  have  referred  to  the

 Industries  (Development  and  Regulation)

 Act,  1951  and  said  that  schedule  will  be
 sapplicable  to  this  Bill  ‘Bat  if  the

 very
 ‘schedyle,  has  been  Teproduced  as  it  is,

 making  that  schedule
 here.  that  would

 have,  been  very  nice.

 -.  ‘Secgndly,  today  various  commodities
 are  coming,  ia  the  market.  Take  the

 simple  example  of  tooth  paste,  85  has  been
 -quoted  by  my  learned  colleague.  Till
 today,  we  buy  several  tooth  pastes  on
 several  occasions  I  may  say,  in  my  fami-

 ly  itself,  there  1s  always  a  conflict  between

 myselfand  my  wife  as  10  which  tooth  paste
 should  be  used.  One  day,  1  suggested
 to  my  wife,  ‘“‘Whatever  brand,  you  are
 using,  let  us  mix  bo  h,  your  brand  paste
 and  that  of  my  brand,  6e  that  there  15  no

 quarrel  between  95."  ।  am  saying  this
 because,  let  anyone  say  today,  acco‘ding
 to  ham,  it  s:the  best  tooth  paste.  This
 education  ovght  to  have  beds  given  by

 the.  Gevernment.

 Even  as  far  as  the  5080,  15  conc  erned,
 we

 a
 are  usjng  this  week  one  soap  next

 syeek
 other  goap.,  “why  we'are  doing  it  ‘

 %Secause  we  dq  not  know,  what  are  the

 sta  10810  commodities.  As  you  see,  even

 in  washing  powder,  the  battle  15  going  on

 in  TV,  whether  Nirma  is  good  or  Surf  is

 good,  The  prands,are  fighting  on,  the  TV

 saying  that  one  washing  powder  is  cheap;
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 and’  the  other"my  wasting’  ‘powder
 Us’  Fi

 standart’  washifig  powder '  -
 ib’  pliréHise

 a  standatu  washiig  powder!  there  “ekbutd
 be  samajdarh  '

 aid
 *  art’  “these  a

 This,  conflict’  ‘is  ।  there’  Bécatibe  "pedpte
 are  (a  '  eduéated:  '

 Theਂ  Gov  eritin’at  15
 also  not  छापती  deforwardਂ  fo  educate’  tHe
 people  on  ‘the  ‘stadard '  goods.”  Theve
 companies  are  minting  money  at  our  cost.
 One,  soap  company,  L  have  .learnt,  :.minted
 millioas ‘of  rupaes.by  -just  cadmestisements,
 saying:  thw  1  the  ..best.  product.  Sa;  the
 cost  cauid  also  ,come.down,  “  they  bate
 not  advertised  so.much.  Lf  the:  Goverr-
 ment  has:  educated  .the  peaple  on-.the
 standard:  goods,  we  would  have:  also
 benefited.  ।

 Thirdly,  even  in  the  markets,  some-
 times,  one  commodity,  lef  us  say,  Jettol
 which  we  have  been  using  for  the’  fast
 several  years,  is  very  good,  as  a  disinfect-
 ant.  But  just  because  that  Dettol  has
 become  very  popular,  one  product,  now
 Dettol  Soap  is  coming  The  other  day
 I  used  the  Detto!l  soap  andਂ  my  hair  has
 started  falling.  1  am  givitig  this  ‘example
 because

 in
 one  field  a  mame  has  been

 created.
 ।

 Thcre  must  bé  some  standardi.
 sation  because  unless  the  goods  ‘in  that
 line  are  checked,  they  will  not  corné’  for-
 ward.  Just  because  Ponds  powder  15  ,  very
 popular,  Ponds  tooth-paste  cannot  be
 that  popular  unless  that  tooth  paste  conies
 to  standardisation.  THese  dare  the  ‘things
 which  should  be  controlled  by  the  Gov-
 ernment.  Therefore,  the  Bureau  1s  very
 good  idca  and  if  ths  Bureau  acts
 properly,  then  reat  standardisatson  goals
 wil  be  achieved.  Whatever:  worx  Bureau
 has  to  do,  it  should  be  precribed  by,  the
 rales  under  the  Act.  The  Bureau  should
 not  be  given  any  power  to  frame  regula-
 tion  What  will  then  happen  ?  Fhe
 Government  wl  frame  rutes  .and-  the
 Bureau  will  frame  regulations.  ..Thete
 wilt  be  4  conflict  and  then,  if  -orie,day  dA
 want  to  know  want  ;  the  standardisation
 with  respect'te  a  given  product,  ,  दे  would
 have-to see  rules  frameds‘by  thes,  Govern-
 ment'and  regulation  also  framed  by.:the
 Bureau  If  Bureau  ‘is  *  allowed  to
 iframe  regulations,  I  willynot  get  that  negu-
 Jations,  4  wilt  not  get  that  ,cegulation
 copy  akywhere  inthe  market,  Ali,.aub-
 ‘standard  products  will  be  available,  +  execpt
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 the  regulation  prepared  by  the  Bureau.
 As  for  a6  knowledge  is  concerned,  it  is
 essential  that  only  rules  are  framed  by
 the  Government  and  all  the  activities  of
 the  Government  are  controlled  through
 these  regulations,

 The  Members  of  the  Bureau  have  been

 suggested  there.  My  colleague  has
 also  suggested  that  consumer  agencies  will
 be  represented.

 ।  also  suggest  that  at  least  two  Mem-
 bers  from  Lok  Sabha  and  one  Member
 from  Rajya  Sabha  should  be  there.  Why
 I  am  saying  this  is  not  because  peoples’
 representatives  can  create  miracles.  But

 on  a  subject  like  quality,  if  representa-
 tives  of  the  people  are  not  there,  at  least

 we  may  have  one  or  two,  then  there  would
 not  be  a  real‘  watch-dog  situation  there.
 Therefore.  ।  suggest  that  at  least  there
 should  be  two  Members  from  Lok  Sabha
 and  one  Member  from  Rajaya  Sabha  on
 this.

 I  would  suggest  that  these  goods  with

 respect  to  which  standardisation  certificates
 are  given  should  be  made  known  to  the

 people.  How  can  we  know?  One  is

 standard  Government  Gazette  which  gene-
 rally  people  may  not  read.  Therefore,  in

 each  State,  at  least  in  one  newspaper,
 these  goods  for  which  standardisation
 certificate  is  issued,  must  be  published
 from  time  to  time,  so  that  people  are

 aware  of  this  list.

 Against  any  order  Passed  under
 the  Act,  an  appeal  has  been

 provided  for  under  Clause  16.  Wherever
 an  appelal  is  provided  for,  the  time  15

 always  prescribed  in  the  main  Act.  Here
 it  is  said  :--

 ‘Any  person  aggrieved  by  the
 order  may  under  Section  15  pre.
 fer  an  appeal  to  the  Central
 Government  within  Such  period
 as  prescribed.’’

 I  would  say  instead  of  leaving  this

 aspect  to  be  prescribed  by  the  rules.  why
 not  Act  itself  say  30  days  or  40  days  what-
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 ever  itis  ?  It  should  be  in  the  main  Act
 because  this  is  a  part  of  substantive  law.

 Coming  to  Clause  33  which  provides
 for  punishment,  if  standardisation  is  to  be
 achieved  with  effectiveness,  then  it  is
 essential  that  there  must  be  very  severe
 punishment  to  those  who  violate.  Other-
 wise,  we  will  not  get  quality  goods.  ह
 my  learned  friend  suggested,  a  fine  of
 Rs.  50,000/-  is  not  enough  because  if  you
 sell  a  sub-standard  product,  you  will  mint
 lakhs  of  rupees.  Rs,  50,000/—  is  nothing,
 Therefore,  there  must  be  some  sort  of
 compulsory  fine  which  should  be  higher
 than  Rs.  50,000/—-and  imprisonment  to
 those  who  violate  the  Act  with  respect  to
 standardisation.  Otherewise,  nobody
 will  be  bothered  about  standardisation.
 They  can  cheat  the  Government  and  the
 public  and  consumer  like  anything.

 Lasily,  ।  would  submit  that  powers
 under  this  legislation  should  be  given  to
 voluntry  agencies.  You  bave  taken  very
 right  initiative  with  respect  to  essential
 commodities.  The  Government  is  now
 going  to  vest  powers  in  consumer  organi-
 sation.  Under  this  legislation,  the  statu-
 tory  power  should  be  given  to  voluntary
 organisation.  The  statutory  power  should
 be  similar  to  the  power  which  Govern-
 ment  authorities  enjoy  so  that  they  can
 guard  and  control  the  standardisation  of
 goods.

 [Translation]

 SHRI‘  MOOL  CHAND  DAGA

 (Pali):  Mr.  Chairman,  Sir,  ।  thank  the
 hon.  Minister  for  formulating  this  law  but
 what  is  the  objective  of  this  law?  The
 objective  of  this  law  is  to  give  all  the
 powers  in  the  hands  of  bureaucrats
 and  the  Parliament  will  have  po  right
 over  it.  Bare  outlines  have  been  given
 and  all  other  things  will  be  done  by  the
 bureaucrats.  Thereis  only  one  thing  in
 the  section.  I  think  it  will  take  at  least
 two  years  to  frame  the  rules.  It  will
 tncrease  your  expenditure.  You  have
 brought  this  legislation  in  hurry  without
 giving  it  proper  thinking.  IfI  am  asked
 whether  the  Parliament  should  make  it  a
 substantive  law  or  not,  you  can  think
 what  would  be  my  reply.  You  can  take



 335  Bureau  of  Indian

 [Shri  Mool  Chand  Daga]}

 up  any  clause  and  start  it  from  anywhere.
 I  read  out  one  clause  as  an  example.

 fEnglish)

 Now,  regarding  constitution  of  the
 Bureu,  Clause  3,  Sub-Clause  3  (e)  says:
 ‘such  number  of  other  persons,  to  repre-
 sent  the  Government,  industry,  scientific
 and  research  institutions  and  other  inter-
 ests...°?  etc.  I  would  like  to  ask:  what
 is  the  ‘other  interests’  ?  It  has  been  said
 ‘as  may  be  prescribed’.  So,  It  is  for  the
 the  Parliament  to  decide  the  interest.  ‘As
 may  be  prescribed’  means  by  whom?  It
 is  by  the  Excecutive  Agencies,  by  your
 subordinate  officers  and  not  by  Parliament,
 Now,  you  say  that  you  want  to  establish
 a  Corporation  of  Bureau  of  Indian  Stand-
 ards.  How  many  members  will  be
 there  ?  From  your  point  of  view,  it  is
 not  necessary  to  mention  Fuurther,  what
 will  be  the  term  2?  We  cannot  say  that.
 The  qualifications  of  those  people  have
 not  been  laid  down.  You  do  not  know
 the  term  of  the  members  and  as  to  how
 many  members  will  be  there.  What  does
 the  term  ‘such  number  of  persons’  mean  ?
 That  term  may  mean  any  number  like  10,  ,
 15,  20,  or  100.

 As  far  as  the  establishment  and  incor-

 poration  of  the  Bureau  is  concerned,
 Clause  3(1)  says  :

 ‘twith  effect  from  such  date  as
 the  Central  Government  may,  by
 notification  in  the  Official  Gazette.

 appoint  in  this  behalf,  there  shall

 be  established  for  the  purposes
 of  this  Act,  a  Bureau,  to  be
 called  the  Bureau  of  Indian

 Standards’’,
 ह

 Now,  that  would  be  called  the  Bureau
 of  Indian  Standards.  Regarding  the  term
 of  office,  it  has  been  mentioned  in  Clause,3
 Sub-clause  (4)as  follows  :

 “The  term  of  office  of  the  mem-
 bers  referred  to  in  clause  (६)  of
 sub-section  (3)  and  the  manner
 of  fiilling  vacancies  among,  and
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 the  procedure  to  be  followed  in
 the  discharge  of  their  functions
 by,  the  members,  shall  be  such
 as  may  be  prescribed.”

 So,  every  Section,  every  Clause  of
 this  Bill  says  ‘tas  may  be  prescribed.”
 You  need  not  bother  about  the  members.
 The  members  need  not  take  any  pains
 because  after  all  you  leave  it  to  the  Exe-
 cutive  Agencies  and  the  Bureau  may  with
 the  prior  approval  of  the  Central  Govern-
 ment,  by  notification  in  the  Official
 Gazette,  constitute  an  Executive  Commi-
 ttee  Clause  4(1)  says:

 ‘‘The  Bureau  may  with  the  prior
 approval  of  the  Central  Govern-
 ment,  by  notification  in  the  Offi-
 cial  Gazette,  constitute  an  -Exe-
 cutive  Committee  which  ।  shal!
 Consist  of  the  following  members,
 namelyਂ  :

 (a)  Director-General  of  the
 Bureau...  Clause  4(1)  Sub-Clause  (b)
 says;

 **(b)  “such  number  of  members,
 as  may  be  prescribed.”’

 15.00  brs.

 We  do  not  know  how  many  members  wil
 be  there  on  the  Executive  Committee.  We
 do  not  know  who  will  be  the  members
 and  how  many  persons  will  be  members
 of  the  Executive  Committee.  Clause  4(2)
 re  ds:  -

 “The  Executi:e  Committee  consti-
 tuted  under  sub-section  {1)  shall
 perform,  exercise  and  discharge
 such  of  the  functions,  powers
 and  duties  of  the  Bureau  as  may
 be  prescribed,,.”’

 What  will  be  the  functions  of  the  Exe-
 cutive  Committee,  nothing  bas  been  laid
 down.  Today  the  few  Members  who  are
 present  in  the  House  now  are  giving
 powers  to  whom?  Itis  said  that  the
 will  be  an  Excecutive  Committee,  We
 do  not  know  who  will  be  the  members  of
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 the  Excesutive  Committee;  we  leave  it  to
 the  .bureaucrats.  What  will  be  their
 functions,  we  leave  it  to  the  bureaucrats
 to  decide.  What  will  be  their  qualifica-
 tions,  we  leave  it  to  the  bureaucrats  to
 decide.  Procedural  matters  can  be  entrus-
 tedto  them.  But  these  are  basic  things.
 And  you  say  here  in  the  Bill  :

 “such  number  of  members  may
 be.  prescribed.””

 ‘The  Excecutive  Committee  con-
 sututed  under  sub-section  (1)
 shail  pesform,  exercise  and  dis-

 charge  such  of  the  fnnctions,

 powers  and  duties  of  the  Bureau
 as  may  be  prescribed...”

 We  do  not  know  what  will  be  the

 duties  and  functions  of  the  Excecutive

 Committee.  It  is  the  bureaucrats  or  your
 executive  agencies  who  will  decide  that.
 The  Minister  of  Parliameatary  Affairs  has
 to  got  these  Bills  passed  hurriedly.  But
 at  least  kindly  Jay  down  in  this  Bill  that
 so  and  so  will  be  the  members  of  the  Exe-
 cutive  Committee,  their  term  wilk  be  such
 and  such  their  qualifications  will  be  such

 and  such,  Otherwise,  you  do  not  know
 what  will  happen.  You  are  giving  the

 powers  to  the  bureaucrats.  That  meaos,
 you  Say,  it  is  better  for  Members  of  Pariia-
 ment  not  to  break  their  heads  with  such

 things,  they  may  say  just  ‘yes’  and  these

 powers  may  be  given  to  the  bureaucrats.

 Here,  we  are  leaving  everything  to  them.
 What  will  be  the  dufies  of  the  Executive

 Committees,  how  many  members  should
 be  on  the  Executive  Committee,  every
 thing  will  done  by  them.  They  will

 decide...

 MR.  CHAIRMAN:  Please  try  to

 conclude,

 SHRI  MOOL  CHAND  DAGA:  It
 is  a  question  of  standards.  If  you  hurry
 us  like  this,  then  the  objectives  will  not
 be  achieved...

 MR.  CHAIRMAN:  I  am  interested
 in  thia.  ..
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 SHRI  MOOL  CHAND  DAGA:  I
 kaow,  you  are  interested.  But  you  want
 to  finish  this  Bill  by  5.00  p.m.  We  had
 given  notice  of  amendments,  but  unfortu-
 nately  tt  was  Jate  and,  therefore,  they
 were  not  published.

 ह

 Now  I  come  to  Clause  5.  Clause  5
 reads  :  क  ि

 “Subject  to  any  regulations  made
 in  this  behaif,  the  Berau  may,
 from  time  to  time  and  as  and
 when  it  is  considered  necessary,

 ‘constitute  the  following  Advisory
 Committees  for  the  efficient  dis-

 charge  of  its  functions,
 namely  :—

 (a)  Financial  Committee;

 (b)  Certification  Advisory  Commi«
 ttee;

 (c)  Standards  Advisory  Committee;

 (d)  Laboratory  Advisory  Committee;

 (८)  Planning  and  Development  Advi+
 sory  Committees;

 (f)  such  number  of  other  committees
 as  may  be  determined  by  regula.
 (1015,  '  *

 It  will  be  a  very  big  empire.  I  tell
 you,  the  bureaucrats  will  never  ailow  the
 public  representatives  to  function  accord-

 “ing  to  their  will.

 They  will  always  mislead  the  public
 representative.  They  say  such  number  of
 other  committees  as  may  be  determined
 by  the  regulation.  In  this  one  sentence
 you  can  have  as  many  committees  as  you
 like.  At  least  therg  should  be  a  big  build-
 ing  for  this,  Then,  it  is  said  that  each
 Advisory  Committee  shall  consist  of  a
 Chairman  and  such  other  members  as  may
 be  determined  by  regulations.  Every-
 thing  is  done  by  regulations.  If  you
 wamt  to  achieve  the  objective  then.  we
 must  know  at  feast  the  procedure  of  -how
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 will  you  achieve  your  objective.  We
 don’t  know  anything.  All  will  depend
 upon  the  regulations  and  by-laws  which
 will  be  framed  by  the  exective  agencies  or
 by  bureaucrats.

 Now I  come  to  the  terms  and
 conditions  of  service  of  DG.  Clause

 8(1)  says  :

 “The  Bureau  may  appoint  such
 others  officers  and  employees  as
 it  considers  mecessary  for  the
 efficient  discharge  of  itS  functions
 under  this  Act.”

 Clause  14  directs  the  use  of  the  Indian
 Standard  under  a  licence  as  compulsory
 op  such  article  or  process.

 [Translation]

 If  there  is  any  evil  in  the  country  it
 is  the  Inspector  Raj.  You  will  find  so
 many  inspectors  such  as  food  Inspector,

 ~Sub  Inspector,  Boiler  Inspector,  Factory
 Inspector  etc.  and  these  inspectors,  have
 lined  their  pockets.  This  Bureau  wil]
 also  appoint  inspectors.  We  wanted  to
 get  rid  ofthese  inspectors  but  like  shop
 inspectors,  holiday  inspectors  and  food
 inspectors,  you  are  also  appointing  inspec-
 tors  here.

 [English]

 The  grant  of  renewal  of  the  licence
 under  sub-section  (1)  shal)  be  sub;ect  to
 such  conditions  800  on  payment  of  such
 fees  as  may  be  determined  by  regulations.
 Don’t  give  powers.  How  much  fees  tq  be
 collected  must  be  determined  by  the
 Parliament  and  not  by  the  executive  agen-
 cies,  Then,  it  says:

 *“‘No  appeal  shall  be  admitted  if
 it  is  preferred  after  the  expiry  of
 the  period  prescribed  thereof’

 What  is  the  period  ?  My  friend  Shri
 Shantaram  Naik  just  said  that  it  is  to  be

 prescribed  by  the  executive  agencies.  Give
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 them  60  days  for  appeal.  What  is  the
 fee  2?  Nothing,  all  right.

 Clause  25  (1)  says  :

 “The  Bureau  may  appoint  ।  as
 many  inspecting  officers  as  may  be
 necessary  for  the  purpose  of
 inspecting  whether  any  article  or
 process  in  relation  to  which  the
 Standard  Mark  has  been  used
 conforms  to  the...”’

 At  least  they  must  have  fixed  the  num-
 ber,  it  may  be  100,  200.

 [Translation]

 It  is  a  big  country  and  so  many  things
 are  produced  here  and  it  is,  therefore,
 possible  that  separate  inspectors  may  be
 appointed  for  300  or  400  commodities.
 Whenever  you  appoint  these  inspectors,
 you  should  take  their  weight  and  after
 two  years  you  will  be  surprised  to  see
 that  their  weight  has  increased  consider.
 ably  and  they  have  become  heavyweight
 champions,

 Yesterday,  I  had  asked  a  question  but
 I  did  not  get  any  reply.  I  will  not  ZO  into
 details.  The  equipments  which  had  be.
 come  obsolete  had  been  imported  in  the
 name  of  technology.  These  imports  have
 been  made  s0  jiberally  that  it  has  distur-
 bed  our  balance  of  payment  position  and
 we  have  not  been  able  to  improve  it  We
 are  importing  so  many  things  in  the  name
 of  high  technology.  There  1s  more  dis-
 cussion  on  quality  but  you  apprise  us  of
 your  own  standard.  You  should  convince
 the  Members  of  the  Parliament.  Other.
 wise  there  will  be  no  purpose  of  bringing
 this  Bill.  This  Bill  can  be  implemented
 only  when  its  rules  and  regulations  will
 be  framed.

 [English]

 Yon  cannot  implement  your  Bill  just
 now.  It  can  only  to  implemented  provided
 you  have  got  your  rules  and  regulations
 framed  and  that  will  not  take  Jess  than
 two  years,  Each  clause  says  ‘as  may  be
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 prescribed’  or  ‘as  it  may  dcem  necess-

 ary’,

 MR.  CHAIRMAN:  Please  conclude,
 You  have  already  taken  Jot  of  time.
 There  are  many  other  members  who  want
 to  speak  on  this  Bill.

 SHRI  MOOL  -CHAND  DAGA:

 Now,  I  would  like  to  draw  your  attention
 to  Clause  27.  It  says:

 “The  Bureau  may,  by  general  or

 speccial  order  in  writing,  delegate
 to  aby  member,  member~of  the
 Executive  Committee,  officer  of
 the  Bureau  or  any  other  per-
 son...”

 So,  there  will  be  sub-delegation  of

 powers.  The  Bureau  will  be  delegated
 certain  powers  and  then  Bureau  will  dele-

 gate  these  powers  to  other  persons.

 MR.  CHAIRMAN
 clude.

 Please  con-

 SHRI  MOOL  CHAND  DAGA  :  Now,
 I  would  like  to  draw  your  attention  to
 Clause  34.  Clause  34  says:

 “No  court  should  take  cogni-
 zance  of  any  offence  punishable
 under  this  Act,  save  on  a  com-

 plaint  made  by  or  under  the

 authority  of  the  Government  or
 Bureau  or  by  any  other  officer
 empowered  in  this  behalf

 ”

 Why  is  itso  2?  Why  not  a  person  can

 go  directly  and  file  a  complaint.

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  MINISTER  OF
 FOOD  AND  CIVIL  SUPPLIES  (SHRI
 H.  K.  L.  BHAGAT):  51,  this  (०  there
 in  the  Bill,

 [Translation]

 SHRI  MOOL  CHAND  DAGA ।  That
 -  why;  Iwas  saying  that  you  should

 AGRAHAYANA  5,  1908  (SAKA)  Standards  Bill  "542

 have  apprised  the  Members  of  the  basic
 things  and  also  the  purpose  of  the  Bill.
 You  sbould  have  specified  the  standards
 for  each  commodity.  No  schedule  has
 been  appended  with  the  Bill  whereas  the
 schedule  is  necessary  for  these  things.  I
 would  also  like  to  say  that  such  a  large
 Board  should  not  be  constituted  because
 it  will  become  a  group  of  bureaucrats  only
 and  the  people  will  face  difficulty.  This
 Bill  has  been  brought  with  good  motive
 but  if  you  think  that  after  passing  it,  the
 consumers  will  got  its  benefits  soon,  I
 think  that  is  not,  going  to  happen.  We
 are  going  to  be  here  in  the  House  for  the
 next  three  yeas,  and  we  shall  see  what
 happens.

 That  is  all  I  want  to  say.

 (English}

 SHRI  R.  P.  DAS  (Krishnagar):  Mf.
 Chairman,  I  am  glad  that  the.  Bureau  of
 Indian  Standards  Bill,  1986  has  been
 brought  before  the  House  for  considera-
 tion.  Ido  not  have  much  difference
 with  the  opinion  expressed  by  my  learned
 friend  just  now.  He  has  gone  through
 the  Billi  and  discussed  almost  all  the
 clauses.

 The  Bill  has  been  brought  before  _  this
 House  for  two  express  reasons.  One.  the
 consumers  in  general  all  over  the  country
 are  being  robbed  at  evety  level,  be  it  in
 the  villages  or  in  the  big  cities  without
 any  exception.  Though  we  have  the
 Indian  Standards  Institution  at  present,
 this  Bill  has  been  brought  to  strengthen
 this  organ  zation  further.

 Secondly,  the  Minister  is  all  praise  for
 the  Indian  Standards  Institution,  but  at
 the  same  time  he  is  also  very  much  aware
 that  the  ISI  does  not  have  a  good  image
 in  the  export’market.  As  we  know,  the
 entire  internal  and  export  market  has
 been  flooded  with  sub-standard  and  low

 quality  goods.  Even  articles  with  ISI

 markings  do  not  haye  a  good  standing  in
 the  export  market.

 The  ISI  has  made  थ  little  impact  in
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 the  internal  market.  Only  the  educated
 people,  those  who  are  living  10  the  urban

 areas,are  aware  of  the  existence  of  ISI  and
 its  standards,  and  may  perphaps  give  a  lit-
 tle  weightage  to  the  151  markings  while  ma-

 king  their  purchases  However.  the  ISI  has
 no  meaning  for  the  people  in  the  villages,
 in  the  hilly  areas,  or  those  belonging  to
 the  lower  sections  of  the  society,  or  those
 who  are  not  at  all  educated.  They  are  not
 aware  of  the  functions  of  the  151.
 These  people  are  a'ways  robbed  by  the

 shopkeepers,  retailers,  wholesale  dealers
 or  industrialists;  in  fact,  they  become  vic-
 tims  at  the  hands  of  all  these  people  from
 whom  they  have  to  purchase  their  require-

 ments.
 .

 The  Minister  has  rightly  said  that  this

 organization  needs  to  be  strength:ned  so
 that  its  impact  could  be  felt  on  the  inter-
 nal  and  externai  market  and  the  Indtan
 articles  manufactured  in  this  country  bear-
 ing  ISI  makings  could  have  a  ready  market
 in  India  and  abroad.  But  our  hon.  Minis-
 ter  has  expressed  his  opinion  in  a  press
 conference  that  consumers  shou'd  stick  to
 the  [ISI  mark.  If  ISI  were  to  be  a  good
 organisation,  ensuring  standardisation
 and  having  quality  control,  then  it  will
 certainly  have  a  good  impact  on  the  con-
 sumers  of  all  sorts.  Butif  it  could  not
 be  made  effective,  then  it  is  going  to  be
 th®  same  as  it  was  inthe  past  and  in  the
 future  also,  it  will  not  make  any  impact
 either  on  the  market  or  on  the  consumers.

 There  15  also  an  idea  of  self-discipline
 inthe  industry.  Industry  has  been  asked
 to  improve  the  quality  of  products.  Well,

 it  will  be  quite  a  good  thing  for  the  people
 if  industry  follows  standard  norms  for  the
 articles  that  they  manufacture.  It  15

 really  good  if  they  could  produce  quality
 articles.  Put  this  is  a  wild  cry.  It  has
 no  meaning  in  our  market.  Time  and

 again  industry  and  other  people  are  asked
 to  emter  into  gentlemen  agrcements  or
 things  like  that.  But  they  never  have
 any  discipline.  They  are  always  guided
 only  by  profit  motive.  They  only  want
 that  their  articles  must  be  sold  as  hot
 cakes  in  the  market.  They  are  always
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 guided  by  the  princtple  of  demand  and

 supply  and  since  supply  is  never  equal  to
 demand,  they  need  not  feel  the  necessity
 of  makiog  good  quality  articles.  There-
 fore,  self-discipline  is  a  world  which  does
 not  carry  meaning.

 There  is  yet  another  idea  about  con-
 sumers  protection  movement.  You  can-
 not  organise  a  consumers  movement  from
 the  lowest  to  the  highest  level.  It  is  not
 possible  at  all  under  the  present  set  up.
 Even  your  part  does  not  have  a  good
 movement  or  good  organisation  from  the
 village  to  the  national  level.  When  the
 political  parties  themselves  are  not  able
 to  build  up  such  Organisations  from  the
 lowest  level  to  the  national  level,  how  is
 it  possible  for  any  governmental  organisa-
 tion  or  governmental  agency  to  organise
 consumer  protection  movement  ?  On  the
 other  hand,  it  may  take  another  form.  In
 this  regard  we  have  had  a  very  bad  exoeri-
 ence.  Some  year  back,  ।  think  it  was
 20  years  back,  this  consumers  movement
 turned  into  consumers  resistance  move-
 ment.  Of  course,  there  is  a  term  in
 economics,  known  as  consumer  resistance.
 Then  it  turned  into  violent  and  things
 were  changed  into  a  different  manner.  In
 this  way.  every  thing  may’  end  up  ina
 mess  and  chaotic  conditions  will  be  creat-
 ed  in  the  name  of  this  consumer  move-
 ment.  People  at  the  lowest  level  are
 robbed  in  such  a  manner  and  to  such  an
 extent  that  if  such  an  organisation  is  built
 up  or  if  sugh  a  movement  is  at  all  creat-
 ed,  it  may  so  happen  that  those  people
 who  are  responsible  for  distribution  of

 products  or  articles  in  the  villages  and
 towns  may  become  targets  for  attack.  If
 the  are  attacked,  then  articles  may  vanish
 from  the  market.  With  the  disapperance
 of  artizies  from  the  market,  there  will  bc
 chaotic  conditions  and  essential  goods  a'so
 will  not  be  available  in  the  market.  This
 idea  of  consumers’  protection  movement
 withoul  a  proper  leadership  would  mean
 a  shipwreck  in  the  stormy  seas,

 Lastly,  I  would  like  to  say  that  this

 jSI  could  be  made  viable,  if  we  want  to

 organise  the  public  distribution  system  as
 a  very  effective  system.

 Now,  we  do  haye,  ।.  hope.  not.  more
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 -than  3  Jakhs  fair  price  shops  all  over  the

 country,  but  this  country  requires  about
 seven  and  a  half  lakhs  of  these  shops  all
 over  the  country  and  without  that  it  is
 not  possible  to  distribute  the  essential  or
 other  commodities  to  all  the  people  at
 fair  price  and  at  the  same  time  quality  of
 the  articles  could  not  be  controlled.

 Madam,  therefore,  1  am  in  favour  of

 having  this  public  distribution  system  all
 over  ths  country  through  which  this  stan-
 dardisation  of  quality  goods  could  be  main-
 tained  because  in  that  case,  the  people
 need  not  go  the  retail  shops  operated  by
 different  types  of  people  or  business
 community  or  those  who  work  by  tradi-
 tional  practice  of  cheating  and  robbing
 the  people.  Therefore,  ।.  D.S.  is  the
 answer  and  to  some  extent,  it  could  be
 checked,  if  this  is  extended  all  over  the

 country.

 With  these  few  words,  I  conclude  and

 support  this  Bill  alsa,

 PROF.  N.G.  RANGA  (Guntur):
 Madam,  Chairman,  we  are  all  prepared  to
 support  this  Bill  for  strengthening
 our  industrial  standards  but  then

 quite  a  mnumber  of  very  relevant
 criticisms  have  been  made  by’  my
 friend  Shri  Mool  Chand  Daga  and  also
 by  other  friends,  Shri  Nair  and  Mr.  Rao.
 This  is  a  kind  of  counter-part  td  the  police
 that  we  have  in  regard  to  _  oridinary  citi-
 zenry.  If  there  is  a  trouble,  we  need  the
 assistance,  support,  as  well  as  the  protec-
 tion  of  the  police.  Similarly,  madam.
 we  need  this  Bureau  in  regard  to  all  these
 commodities  which  are  being  produced  by
 the  industries,  the  help  and  assistance  of
 this  Bureau  and  1  am  glad  itis  going  to
 be  established  and  strengthened.  But
 then  how  strong  it  is  going  to  be,  we  do
 not  know.  On  the  whole,  ।  think,  a

 wrong  procedure  has  come  to  be  in  fash-
 ion  with  the  drafting  of  these  Bills  in  the
 ‘Law  Ministry  and  also  their  acceptance
 by  the  other  Mintstries.  When  they  bring
 forward  such  Bills,  so  many  details-vital
 detalls-which  are  to  be  placed  before  the
 House,  are  not  mentioned  at  all  here.  In
 regard  to  the  personnel,  of  the®  executive
 or  the  Sureau  itself  and  then  the  number
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 of  these  Advisory  Committees  and  Coun-
 cils  and  so  on  and  whatis  worse  is  that
 there  is  no  representation  at  all  provided
 for  the  Members  of  Parliament-both
 Houses.  Itis  a  very  useful  suggestion
 which  was  made  by  hon.  friend  Mr.  Rao
 that  atleast  two  from  this  House  and  one
 from  the  other  House  should  be  pigced  in
 this  Council.  But  now  it  is  too  late.  I  do
 noi  know  whether  my  hon.  friend,  the
 Minister  in  charge  of  it,  has  got  any
 official  amendment  to  advance  in  regard
 to  this.

 Now,  this  raises  avery  important
 point  in  regard  to  all  these  Bill,  and  a  se-
 rious  consideration  will  haveto  be  given
 by  my  hon.  friend  Bhagatji  who  also
 happens  to  be  the  Minister  of  Parliamen-

 tary  Affairs  in  regard  to  all  these  Bills.
 Should  we  not  have  any  details  at  all,
 even  about  the  essential  items  ?  Earlier,
 there  used  to  be  a  better  practice,  even
 then  it  was  not  good  enough,  but  it  was
 much  better  than  what  is  now
 pursued  by  the  Ministry  in  charge.
 of  law  drafting  these  ‘Bills  and
 also  for  other  Ministries  who  are
 responsible  for  placing  this  Bill _  before
 the  House.  Iam  particular,  fist  now,  to
 raise  one  particular  point  in  regard  to  this
 consumers’  movement.  My  hon..  friend
 the  representative  of  the  Communist
 Party,  has  got  some  doubt,  that  it  may
 not  work.  Supposing  we  invoke  the  aid
 of  the  organized  trade  unions,  and  the
 Krishak  Samaj  and  the  other  organization
 also  that  we  have,  viz.  Rural  People’s  Fe-
 deration,  certainly  it  should  be  possible
 to  protect  consumers,  at  least  to  some
 content.  They  are  responsible  organiza-
 tions.  1  would  like  my  hon.  friend  Mr,
 Bhagat  to  keep  this  in  mind  and  see  that
 if  and  when  they  formulate  their  proposals
 for  fixing  the  personnel  of  these  various
 committces,  due  representaticn  comes  to
 be  given  to  the  representatives  of  All
 India  Krishak  Samaj,  Rural  People’s  Fe-
 doration,  and  the  Trade  Union  Cong-
 resses—both  the  wings,  viz)  INTUC  and
 AITUC.  They  would  help.  I  think. ।

 ;Then  there  is  this  question  of  supply
 ing  fertilizers,  manures  and_  tested  seeds,
 lf  anything  goes  wrong  in  that  direction,
 crores  and  crores  worth  of  damage  sould
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 come  to  be  inflicted  upon  our  farmers.
 And  that  is  the  reason  why  some  _  time

 ago,  when  the  attention  of  the  House  was
 drawn  to  the  complaints  in  regrad  to  the
 adulteration  of  pesticides  and  manures,
 the  hon  Speaker  exorted  us,  Members  of
 Parliament  to  take  special  notice  of  such
 crimes  and  said  that  exemplary  punish-
 ment  should  be  given  to  those  people  who
 include  in  such  crimes.  I  hope  this  Bureau
 would  pay  special  attention  to  this  aspect,
 because  from  time  to  time  pests  begin  to
 attack  our  crops.  Our  poor  farmers  are

 dependent  upon  pesticides.  They  are  be-

 coming  popular.  The  farmers  go  to  the
 market.  They  do  not  know  whether  any-

 thing  that  is  passed  off  as  a  suitable

 pesticide  is  good  enough,  or  not.  Some
 certificate  must  be  there.  That  certificate
 must  be  associated  with  the  bill  or  receipt
 saying  that  according  to  such  and  such  a
 certificate,  the  certification  given  by  the

 Bureau,  this  pesticide  is  considered  to  be

 good  for  such  and  such  pests.

 Similarly  about  manures  also,  this
 kind  of  a  certification  must  emanate  from
 the  Bureau.  If  that  is  not  attached  to  the
 sales  receipts,  then  the  farmer  would
 know  that  there  must  be  something  funny
 about  it.  He  would  begin  to  be  ।  suspi-
 cious,  and  he  would  be  expected  to  make

 representations  to  the  kisans’  organiza-
 tions  whatever  Kisan  organisaion
 may  be  available  in  that  particular
 area,  in  such  a  way  that  some  protec-
 tion  might  be  afforded  to  our  kisans.  This

 protection  is  very  urgently  needed.

 Take  now,  for  instance,  the  cotton

 crops  or  the  tobacco  crop.  What  is
 known  as  the  white  fly  has  begun  to
 attack  it.  It  is  very  terrible  tbing:  our
 farmers  have  suffered  in  the  last  three

 years,  crores’  worth  of  losses.

 What  is  a  pesticide  ?  We  donot
 know.  Some  pesticide  has  to  be  discover-
 ed,  and  it  bas  to  be  certified  also.  Simi-
 larly,  manures  too.  In  manures,  ordi-
 nary  rocks,  chunam  ani  such  things  are
 turned  into  dust;  and  that  dust  is  mixed
 into  the  manure,  and  that  is  passed  off  as
 good  enough  manure,  and  we  pay  heavily
 for  it.  And  after  that,  what  happens  ?
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 Therefore,  the  farming  community  as
 a  whole  got  to  be  protected  very  assidu-
 ously,  and  diligently.  Till  now,  we  do
 not  have  that  kind  of  protection.  I  hope
 some  protection  would  come  from  this
 Bill  provided,  of  course,  this  Bureau
 comes  to  be  strengthened  with  the  nece-
 ssary  staff,  good  enough  staff,  and  honest
 staff  also.  We  know  how  the  Police  is
 behaving.  Similarly,  these  people  are  also
 likely  to  go  bad,  go  wrong.  They  can  be
 corrupt.  They  can  be  corrupted  from
 both  sides  also.  Therefore,  there  should
 be  an  element  of  check,  even  over  these
 people :  from  which  centres,  trom  which
 spheres  can  we  expect  that  kind  of  a
 check  ?

 From  the  trade  union  organisations
 and  similar  organisations  that  we  are  hav-
 ing  now  in  the  towns  going  in  the  name
 of  consumer  organisations  and  se  on.
 Therefore,  in  all  these  directions,  my  hon.
 friend  will  have  to  give  necessary  instruc-
 tions  and  advice  to  his  own  officers  to  see
 that  our  people  are  protected  from  these
 anti-social  elments.

 SHRI  V.  S.  KRISHNA  IYER  (Banga-
 lore  South)  :  Mr.  Chair-person,  Sir,  I
 welcome  this  Bill.  It  is  long  over-due.

 Though  the  ISI  has  been  in  existence  for
 the  past  3}  decades,  it  bas  been  one  of
 most  neglected  organisations;  it  has  no
 funds;  it  has  no  teeth.  I  would  like'to
 ask  the  Minister  how  many  people  know
 that  there  is  an  organisation  of  the  ISI,
 and  what  are  its  functions  and  for  whose
 benefit  it  is  ?

 1  am  happy  now  that  the  hon.  Minister
 has  brought  forward  the  Bill  which  envisa-

 ged  a  constitution  of  a  Bureau  by  which  I
 am  sure  there  will  be  more  and  more  con-
 tacts  between  the  public  and  the  consumers
 and  the  organisation.  I  wuold  not  like  to

 go  into  the  clauses.  I  would  only  touch
 one  or  two  clauses  about  which  Mr.  Daga
 had  also  referred.  In  clause  3,  sub-clause

 (e)  the  member  of  numbers  is  not  specific.
 Ina  statutory  organisation  like  this,  it  is
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 absolutely  necessary  that  you  should
 mention  the  number  of  persons.
 here  it  has  been  mentioned;  it  is  left  to
 the  discretion  of  the  executive.  Even  now,
 1  think  the  hon.  Minister  is  not  late;  he
 should  see  that  the  number  o.  persons
 both  in  the  Bureau  as  well  as  the  execu-
 tives  should  be  specified.

 Another  dangerous  clause  is_  that

 you  have  not  mentioned  the  term  of  the
 members.  It  is  also  necessary  to  mention
 the  term  of  the  members;  it  cannot  be
 indefinite  or  at  the  whims  and  pleasure  of
 the  Government;  it  should  be  specified
 whether  it  should  be  three  years  or  five

 years  or  whatever  it  is;  the  Government
 must  specify  it,  I  am  _  sure  the  hon,
 Minister  will  take  note  of  it  and  see  that
 the  number  is  mentioned,

 We  have  a  number  of  legislations.  We
 have  already  got  a  number  of  laws  to
 protect  consumers.  Unfortunately,  they  are
 only  paper  tigers.  We  have  got  the
 Weights  and:  Measures  Act;  we  have  also
 get  the  Anti-Adulteration  Act:  we  have  got
 so  many  Acts  which  are  supposed  to  be  in
 the  interest  of  the  consumers.  But  what
 is  happening  7  Just  now,  the  hon.  mem-
 ber  Shri  Ranga  and  the  hon.  member  Shri
 Rao  mentioned  aboutit.  Even  today  we
 find  that  the  public  are  being  chedted  by
 the  traders  because  they  are  able  to
 enforce  these  laws.  To  enforce  these  laws,
 ।  personally  feel  that  it  would  be  necessary
 to  have  a  Bureau,  थ  ।  really  works  in
 accordance  with  the  objectives  or  the  pur-
 pose  for  which  it  has  been  constituted.
 then,  ।  am  sure,  these  Weights  and  Mea-
 sures  Act  and  the  Anti-Adulteration  Act,
 all  these  Acts  can  be  effectively  implemen-
 ted,  if  these  come  into  force.

 I  feel  that  it  is  absolutely  necessary
 that  we  should  promote.  Standardisation
 and  quality  control  both  in  agriculture  and
 industry.  When  this  Institution  came
 into  existence,  then  our  country  had  not
 developed.  Now,  we  have  got  moderni-
 sation  of  the  industry  and  also  agriculture.
 It  is  absolutely  necessary  that  there  should
 be  quality  cantrol.  Unless  there  is  quality
 control,  India’s  image  cannot  find  अ  place
 anywhere  in  the  world.  [tis  very  mnece-

 Now-.
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 ssary  that  we  should  have  proper  standard
 and  also  quality  control.

 Another  point  which  I  would  like  to
 bring  to  the  notice  of  the  hon.  Minister
 is  for  whose  benefit  are  we  making  all
 these  laws  ?  It  is  for  the  benefit  of  the
 consumer.  We  must  see  that  whatever
 the  Bureau  does,  it  must  have  the  interest
 of  the  consumer.  So,  whether  it  is  quality
 contre!  or  standardisation,.  I  personally
 feel  that  the  organisation  of  the  Bureau
 must  have  in  their  minds  the  interest  of  the
 consumer,  We  must  see  that  the  consu-
 mer  gets  quality  goods  at  the  cheap  rates.
 Now,  we  have  got  only  a  few  articles  sub-
 ject  to  certification.

 It  is  reported  in  one  of
 the  reports  of  the  ISI  that  the  ISI  has
 developed  12000.0  standards.  I  personally
 feel  that  aimost  all  the  articles  of  consum-
 ption,  must  be  covered  by  this  Act.  That
 ‘gs  absolutely  necessary.  Evenin  the  ques-
 tion  of  implementation  the  Government
 must  have  a  clear  method  to  ensure  that
 the  implementation  is  properly  done.
 Even  in  the  Government  organisation  they
 do  not  observe  the  ISI  standards.  Not

 only  in  the  production  but  in  the  manu-
 facture  of  several  goods  the  Government
 comes  into  the  picture.  It  is  the  producer
 and  consumer  also  in  many  cases.

 There  are  also  lot  of  complaints  about
 the  fertilizers  to  which  many  hon.  Members
 referred.  Almost  all  the  ‘ertutizers  are  in
 the  public  sector.  So  if  there  is  adultera-
 tion  or  under-wieght  who  15  responsible
 for  it?  It  it  not  clear  that  the  Govern-
 ment  is  indirectly  responsible  for  it  ?

 Similarly  in  the  case  of  many  consu-

 mer  products  the  Government  is  the  main

 producer.  You  know  that  thers  are  a

 number  of  occasions  when  the  ojificers  ol
 Government  do  not  care  to  go  on  for  IST

 certified  goods  for  their  Departments.
 Several  directives  given  by  the  Commerce

 Ministry  have  not  been  heeded.

 Very  recently  ।  wantto  mention,  I

 came  to  know  about  the  cases  of  petrol

 and  diesel  being  adulterated.  In  this  case
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 Government  is  itself  a  producer.  Govern-

 ment  should  be  an  ideal  producer  and  an

 ideal  consumer.

 PROF.  N.  G.  RANGA  Ideal

 producer  a’so  !

 SHRI  ध.  ५.  KRISHNA  IYER  :  Yes,
 I  said,  ‘ideal  producer’.  Then  only  the

 Government  will  be  able  to  inspire  the

 confidence  of  thé  public.  Unless  you
 inculcate  such  confidence  in  the

 minds  of  the  public,  you  cannot  en-

 force  these  laws.  Even  “or  the  norma!

 goods  of  contumer  interest  the  ISI  cer-

 tificate  should  be  there.  Even  in  the  case

 of  clinical  equipment  like  thermometer

 and  छ.  ए,  apparatus  they  do  not  have  any’
 certification  marks.  So,  ।  once  agiin

 request  that  all  such  articles  of  mass
 con-

 sumption  should  be  brought  under  this

 Act.

 This  is  a  very  good  piece  of  legislation.
 But  it  should  not  be  a  paper  legislation,
 It  should  be  effectively  implemented.  My
 esteemed  friend  Bhagatii  has  done  this
 creditable  service  by  bringing  forward  this,
 Bill.  But  he  must  see  to  it  that  (८  is

 effectively  enforced  in  the  spirit  in  which
 it  has  been  brought  before  the  House.  Of
 course.  lot  of  changes  will  take  place  in
 the  Cabinet  and  ।  am  sure  that  as  long  as
 he  is  there  he  will  do  it.

 Another  point  about  the  under-weighbt.
 Have  you  heard  of  this’  In  my  own
 constituency  I  have  heard  complaints
 about  the  consumer  goods  being  under
 weighed.  Gas  cylinders,  you  take.  Who

 produces  ?  It  is  one  hundred  percent  in
 -the  public  sector.  How  can_  there  be
 under-weight  of  cylinders  ?  Government
 should  ensure  that  is  not  done.  So  also
 distribution  of  petrol.  All  the  oil  com-
 panies  are  in  the  public  seclor  only’  If
 petrol  is  adu'terated,  whose  responsibility
 is  it?  Diesel  is  mixed  with  oil  and  sold
 in  the  market  and  what  is  the  effect  of
 that  on  the  population  in  the  cities  ?
 Pollution  in  the  cities  is  more  on  account
 of  this  mixed  petrol  and  oil  than  anything
 else’  So,  the  Government  must  see  that
 adulteration  of  petrol  and  diesel  does  nat
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 take  place,  “ISI  should  ensure  that  proper
 Standards  are  maintained,

 Another  point  which  I  want  to  bring  to
 the  notice  of  the  bon.  Minister  is  tbat
 consumer  movement  should  be  encouraged.
 We  do  not  have  a  movement  at.  all.
 People  are  illiterate,  We  shauld  talk‘to
 people  and  see  that  they  realise  the
 importance  of  this  consumer  movement.
 Illiterate  people  should  be  enlightened.
 Even  we  educated  people  we  do  not  make
 any  complaint  about  sub-standard  goods,
 then  could  we  ask  the  illiterate  people  to
 do?  It  is  absolutely  necessary  that  for
 anything  that  you  purchase,  there  should
 be  officia!  stamp  of  151.  This  Organisa-
 tion  must  grow  into  a  mass  movement.
 Unless  it  does  so,  it  will  not  serve  the
 Purpose,

 ।  am  told  that  the  present  ISI  member-
 ship  is  30,C00  or  so.  Whatever  tt  is,  it
 must  protect  the  interest  of  consumers  and
 implement  the  Act.  For  that  it  is  very
 necessary  “that  you  should  "  have  very
 honest  and  efficient  officers  |  10.  implement
 the  Act.

 The  hon.  Minister  was  also  saying  that
 India  is  a  member  of  the  International
 Standards  Organisation.  1  welcome  this.  But
 when  we  go  as  member  of  the  International
 Standards  Organisation  and  speak  about
 the  standards,  we  must  set  an  example  to
 other  countries.  We  must  see  that  Indiah
 goods  are  of  standard  quality.  Now  there
 are  complaints  that  some  of  our  goods  are
 of  sub-standard  quality  and  they  are
 vers  unpopular.  You  must.  ensure  that
 whaicver  15  nicwat  for  export,  that  is  of
 ver)  good  quality.

 Another  very  happy  and  good  news  15
 that  even  the  NAM  _  countries  are  also
 planning  to  establish  a  Fund  to  have  co-
 operation  in  the  matter  of  standards  and
 quality  control  amvung  NAM  countries.  I
 welcome  that.

 I  wouid  like  to  know  as  to  how  you
 are  going  to  control  and  monitor  the
 standards  and  quality.  Of  course,  ISI  has
 branches  .all  over  the  country.  Ht  is
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 reported  in  one  of  the  papers  thal  you  are

 going  to  have  some  sort  of a  computer
 with  multiple  terminals  to  monitor  and
 control  the  entire  movement.  ।  cannot
 say  now  how  eflicient  it  will  be.  If  dt
 proves  effective  in  having  contro!  and
 monitor,  I  welcome  that.

 Regarding  the  membership  of  thc

 Bureau,  Mr.  Ranga  ‘has  also  mentioned
 about  the  representation.  You  bave  said
 in  the  Bill  that  representation  will  be  there
 from  the  Government,  industry,  scientific
 and  research  industry  and  other  interests
 as  prescribed  under  the  rules.  1  bave
 certain  experience  about  the  word  ‘pres-
 cribed’.Even  in  your  speech  you  have  said
 that  consumer  organisations  will  be  re-

 presented.  Also  you.have  said  in  the
 Statement  of  Objects  and  Reasons  that

 consumer  organisations  will  be  represented,
 But  why  have  you  not  mentioned  11  in  the
 Bill  itself  2  Tomorrow  a  particular  Mini-
 ster  may  say  that  since  it  ts  not  mentioned
 in  the  Act,  it  may  not  be  necessary  be-
 cause  everybody  is  a  consumer.  It  is

 very  necessary  and  you  should  specifically
 state  that  consumers  organisations  will  be

 represented  in  the  Bureau,

 While  welcoming  the  Bill,  1  once
 again,  reiterate  that  Government  must
 discuss  it  at  the  National  Development
 Council  and  ask  the  Chief  Ministers  to  see
 that  this  legislation  is  implemented  in
 letter  and  spirit.  Unless  State  Govern-
 ments  cooperate  in  this,  you  cannot
 implement  the  legis  ation  because  ultima-
 tely  it  is  they  who  have  to  implement  the

 legislation  and  take  action.  At  the  same
 time,  Government  must  Issue  instructions
 to  all  the  Ministries  and  Departments  that
 they  should  go  in,  whenever  they  cull  for
 tenders,  only  for  ISI  certified  articles.

 With  these  words,  ।  welcome  the
 Bill.

 [Translation]

 SHRI  GIRDHARI  LAL  VYAS

 (Bhilwara)  :  Mr.  Chairman,  Sir,  ।  rise  to

 support  the  Bureau  of  Indian  Standards
 Bill.  The  should  have  come  years  ago.
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 The  Government  has  thought  of  this
 belatedly  but  ore  has  faken  a  right  step.
 This  Bill  should  .have  been  brought  at
 the  earliest  so  that  the  consumers  may
 not  get  sub-standard  items.  The  people
 in  this  country  should  get  standardised
 items  so  that  they  may  remain  healthy.
 Instead,  people  are  getting  adulterated
 commodities  and  no  one  is  there  to  look
 after  these  things,  An  Institution  has
 been  set  up.  which  puts  ISI  mark,  guar-
 antecing  good  quality  goods  but  experi-
 ence  in  this  regard  is  better.  There  are
 people  who  are  bringing  bad  name  to  the
 country.  They  have  amassed  crores  of
 rupees  for  themselves  but  have  brought  a
 bad  name  to  the  country...  There  is  one
 such  scandal  about  which  you  too  must
 have  heard.  The  cases  was  reported  in
 ‘India  Today’.  In  this  case  Parmalਂ
 rice  worth  crores  of  rupees  was  exported
 by  trader;  as  ‘Basmati’  rice.  Thereby
 They  pocketed  profit  of  crores  of  rupees
 in  collusion  with  our  officers  Such  people
 are  bringing  disrepute  to  our  country,

 First  of  all,  the  hon.  Minster  should,’
 as  far  as  possible.  strengthen  this  Instit-
 uuon  so  (171.  people  may  not  get  subs
 standard  commodiies.  It  should  also  be
 ensured  that  the  commodities  being  exp-
 ted  are  of  good  standard  which  may  raise
 the  image  01  the  country,

 Secondly,  the  consumer  movement,
 which  1@  almost  missing  in  our  country
 and  has  no  protection  from  the  Govern-
 ment,  needs  to  be  strengthened  ‘so  that
 the  comsumers  are  saved  from  those
 60016  who  try  to  cheat  them  by  getting
 the  151  mark  stamped  on  sub-standard
 items,

 Besides,  1  submit  that  standardisation
 of  cach  aud  every  article  should  be  made
 compulsory.  You  have  brought  the  Bill
 but  you  are  aware  that  how  much  expendi-
 ture  will  have  to  be  incurred  on  =  stand-
 ardisationo.  This  provision  of  11  or  12
 crore  rupecs  is  not  going  to  be  sufficient
 because  a  large  organsation  will  be
 needed  with  branches  in  all  the  States,
 which  would  look  after  the  entire  arrange-
 meats,  Several  types  of  exports  will
 have  to  be  appointed.  Presently,  even

 any  the  DGS&D  the  Government  agency
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 for  procurement  does  not  have  experts.
 The  result  is  that  substandard  articles  are

 procured  from  toreign  countries  and  after

 fixing  wrong  markings  are  recommended  as
 of  good  quality.  This  is  the  position  exis-

 ting  in  the  country  at  present,  Therefore,
 I  want  to  say  that  the  provisions  made
 in  the  Financial  Memorandum  is  inade-

 quate.  Itis  not  going  to  be  sufficient.

 Therefore,  a  serious  thought  wiil  -have  to
 be  given  about  the  size,  branches  etc  of  the

 Organisation  and  also  about  the  number
 of  inspectors  and  officers  to  be  appointed,
 who  would  organise  and  man  it  and  will

 implement  the  entire  scheme.  I  am  of  the
 view  that  neither  you  nor  the  officials  have

 thought  over  it.  They  prepared  the  Bill
 and  you  have  presented  it  here.  The
 intention  is  very  good  that  the  articles
 should  be  standardised  and  people  should

 get  standard  commodities  but  no  thought
 has  been  given  as  to-how  this  scheme  will
 be  implemented  ?  You  should  think
 seriously  about  the  size  of  this  Organisa-
 tion  and  the  procedure  tobe  adupted  to
 set  up  its  branches  in  the  entire  country
 so.  that  sclling  of  substandard  com-
 modities  is  checked  ?  Presently,  inferior

 quality  items  are  sold  in  every  field.
 Medicines,  life  saving  drugs  are  sub-
 standard  which  can  cause  death  any  time.
 People  spend  money  to  live  but  these
 medicines  become  source  of  death.  When
 even  life  saving  drugs  are  spurious,  what
 will  be  the  position  of  other  «articles  ?
 Edibles  are  marked  ISI  but  which  ‘of  them,
 whether  it  is  turmeric,  chillies  or  ‘dhanta’
 is  not  ‘adulterated  ?  Have  you  ever

 thought  as  to  how  all  these  things  must  be
 affecting  the  health  of  the  people  of  the
 country  ?  Has  any  action  been  taken

 against  persons  who  sell  such  inferior

 quality  goods,  If  some  big  businessman
 starts  producing  motor  cars,  then  in  the

 beginning  he  produces  good  motor  cars,
 but  the  profiteering  motive  of  the  people
 of  this  country  is  so  strong  that  every-
 thing  is  turned  sub-standard.  People  try
 to  export  inferior  quality  goods  after
 obtaining  good  raw  material  with  a  view  to
 earn  more  profits.  This  brings  a  bad
 name  to  the  country.  Today,  all  the  big
 businessmen  in  this  country  are  indulging
 in  such  practices,  This  problem,  therefore,
 requires  serious  attention.  You  will  have
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 to  think  as  to  how  the  Bill  which  has  been
 brought  here  will  be  imptemented  . and
 what  provisions  are  to  be  made  for  its
 implementation.  The  biggest  weakness  of
 this  Bill  is  that  a  provision  for  only  a  fine
 of  Rs.  50,000  has  been  made  for  making
 sub-standard  goods  or  using  a  wrong  mark.
 There  is  no  provision  for  impris@hment.
 The  big  capitalists  fear  imprisonment  and
 not  fine.  They  are  not  goingਂ  to  suffer
 any  losses  due  to  a  fine  of  Rs.  50,000:
 You  should  include  a  _  provision  for
 imprisonment  also  in  this  penal  clause.
 This  system  cannot  be  effective  unless
 there  is  provision  for  imprisonment  for
 one  or  two  or  five  years.  Mere  fine  does
 not  affect  the  big  capitalists  in  any  way.
 They  invest  crores  of  rupees  in  their
 business  ventures.  Our  official  machinery
 is  such  that  it  detects  one  out  of  a  thou-
 sand  cases.  Most  of  the  people  go  scot
 free.  No  action  is  taken  against  them.
 In  such  cases  exemplary  punishment  should
 be  given,  which  is  not  there  in  the  Bill.
 Therefore,  your  Bill  is  not  going  to  affect
 big  capitaiists  in  any  way.  Thgy  manu-
 facture  sub-standard  goods  and  your
 officers  provide  them  ISI.  Mark  and  no
 legal  action  is  taken  against  them.  There-
 fore,  it  is  necessary  to  implement  this  law
 Strictly.

 16.00  hrs.

 This  is  an  age  of  advertisement —  be  it
 through  T.  4..  radio  or  newpapers.  Both
 the  qua'ity  goods  producers  as  well  as
 those  who  produce  inferior  goods  go  in
 for  publicity.  These  advertisements  are
 cheating  the  public.  *  ।  want  that  only  ISI
 marked  products  should  be  allowed  to  be
 advertised  in  the  Government  controlled
 media  whether  it  is  T,.V.,  radio  or  news-
 papers.  You  should  impose  such  restric-
 tions  through  this  law  as  may  ensure  that
 the  common  man  inthe  country  is  not
 cheated.  The  provision  is  absolutely.
 necessary  which  this  Bill  lacks  completely.
 I  want  that  this  thing  should  be  kept  in
 mind  while  framing  the  rules  and  should
 be  incorporated  in  them  so  that  inferior
 quality  goods  are  not  advertised.

 As  Shri  Daga  was  just  now  telling,  all
 the  enactments  made  by  you  lack  all  those

 provisions  which  were  necessary.  Why  do
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 you  not  {Include  in  this  Bill  al!  the  nece-

 ssary  provisions  like  rules  governing  the
 bureau,  powers  of  the  bureau  for  effitient

 functioning  etc.  This  aspect  requires  your
 attention,

 As  regards  its  membership,  I  am  not
 in  favour  of  making  M.Ps  and  other  re-

 presentatives  of  the  people  its  members.
 Hon.  Minister  will  be  its  Chairman  but
 members  sgpuld  be  drawn  from  the  con-
 sumers  so  that  they  may  inform  as  to  who

 produces  sub-standard  goods  You  will
 come  to  know  through  them  as  to  who
 are  cheating  the  public  and  this  country.
 Thereby  you  will  be  able  to  take  action

 against  them.  A  _  proper  implementation
 of  this  system  is  very  much  required.

 Another  point  is  that  a  complete  list
 of  those  articles  which  you  are  going  to
 standardise  should  be  published  in  a

 gazette  or  newspapers.  If  you  publish  a
 list  of  such  articles  then  the  public  will
 come  to  know  of,it  and  will  buy  standardi-
 sed  goods  according  to  that  list.  It  should
 be  ensured  that  this  is  done  without
 fail.

 I  want  to  point  out  one  thing  about
 the  F.C.[.  F.C  I’s  wheat  is  spoiled  by
 rains  as  itis  stored  -in  open,  with  the
 result  that  the  public  gets  sub-standard
 wheat.  Have  you  ever  thought  that  such
 a  big  organisation  receiving  crores  of

 rupees  as  subsidy  from  the  Government,
 keeps  what  in  open  due  to  lack  of  godowns
 which  ultimately  becomes  so  inedible  that
 even  animals  would  not  like  to  eat  that
 wheat:  But  it  is  sold  to  people  through
 fair  price  shops.  This  aspect  needs  to  be
 looked  into  We  agree  that  you  are  short
 of  funds  and  due  to  that  you  cannot  keep
 the  goods  in  godowns  and  they  remain  in
 open.  Will  then  our  Government  ensure
 that  the  people  of  our  country  do  not  get
 such  inferior  goods  which  may  ruin  our
 health  and  may  cause  many  diseases.  It
 should  be  ensured  that  sub-standard  goods
 are  not  given  to  the  public.  It  is  not
 merked  ISI  as  it  is  supplied  by  the
 Government  and  is  sold  through  ration

 shops,  1

 You  can  take  examp'es  of  other  goods
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 also.  Even  ISI  marked  cdtble  oils  are
 adulterated  and  the  people  are  cheated.
 You  do  not  have  any  machinery  to  dist-
 inguish  between  sub-standar@  and  quality
 goods.  You  must  have  some  machinery
 to  identify  sub-standard  commodities.
 An  bon.  Member  was  just  now  speaking
 about  diesel.  Petrol  is  also  adniterated
 but  kerosene  oil  is  certainly  adulterated
 heavily  which  is  increasing  pollution  toa
 large  extent.  It  requires  attention  and

 Strict  steps  are  needed  to  check  adultera-
 tion.  You  should  seriously  think  over
 this  problem.

 I  want  to  reiterate  that  you  have  not
 made  provision  for  imprisonment  in  the
 penal  clause  and  it  has  not  been  madé  a

 cognizable  offence.  The  problem  of
 adulteration  and  manufacturing  sub-stan-
 dard  goods  is  a  very  serious  matter  but  it

 ‘has  not  beep  made  a  cognizable  offence.
 You  have  provided  that  individual  com-
 0!  ainant 11.  can  initiate  prosecution.  When
 you  are  not  appointing  an  authority  and
 do  not  have  any  system  to  apprehend  the
 adulterators,  who  will  dare  to  file  reports
 against  these  big  persons  and  file  suits  in
 court  In  my  view  the  absence  of  this
 provision  has  totally  defeated  the  objective
 of  this  Bill  and  it  has  become  useless.
 Therefore,  I  want  that  this  offence  should
 be  made  cognizable.  You  must  have
 noticed  that  in  foreign  countries  capita!
 punishment  is  provided  for  the  offence  of
 adulteratiou  but  you  have  made  a  provi-
 sion  ofa  fine  of  Rs.  50,000  only  in  this
 Bill  and  nothing  else.  It  should,  there-

 fore,  be  made  a  cognizable  offence.  You

 yourself  are  a  lawyer  and  know  much
 about  these  things.  Why  will  any  one  be
 interested  in  filing  suits  against  these

 powerful  persons.  Common  man  _  dare
 not  file  suit  against  these  persons.  Only
 the  Government  has  power  to  file  suits

 against  these  persons.  You  should,  there-"
 fore,  seriously  think  over  this  issue.  Make
 it  a  cognizable  offence  and  impose  such  a

 heavy  penalty  which  may  deter  people
 from  indulging  in  such  crimes.  Only  such
 a  provision  can  make  this  law  effective.

 *
 With  these  words  I  conclude.

 SHRI  HARISH  RAWAT  (Almora)  :
 Mr,  Chairman,  Sir,  after  Shri  Mool  Chand
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 Daga  and  Shri  Girdhari  Lal  Vyas’s
 speeches,  I  do  not  think  an  ordinary
 person  like  me  can  say  much.  When  the  JSI
 was  formed,  the  circumstances  were  diffe-
 rent  from  those  obtaining  today.  That  15

 why  the  hon.  Minister  had  said
 while  introducing  the  Bill,  that  keeping  in
 view  the  changed  circumstances  and  the.
 progress  made  in  the  industria!  and  other
 sectors  and  also  the  increasing  export
 possibilities.  it  1s  essential  that  some  insti-
 tution  should  be  there  to  ‘meet  the
 demands.  This  institution  must  work  both

 efficiently  as  well  as  effectively  and  that  is

 why  the  Indian  Standards  Bureau  should
 take  over  the  work  of  the  Indian  Standards
 Institute.

 So  far  as  the  spirit  behind  the  Bill  is
 concerned  no  one  has  any,  objection  to
 it.  The  hon.  Minister  should  be  congra-
 tulated  for  the  fact  that  he  has  understood
 its  significance  and  has-  therefore,  brought
 this  BUI.  I  wish  to  draw  the  attention  of
 the  hon.  Mimister  to  a  certain  fact.  You
 have  said  that  the  Bureau  should  Se
 made  more  effective  and  in  this  connection
 you  have  talked  of  creating  an  enforcing
 agency  which  may  check  misuse  of  ISI
 markings.  It  is  not  necessary  that  some
 firm-or  factory  will  copy  the  product
 which  has  been  certified  and  thus  will
 violate  the  ISI  standards  About  creating
 the  enforcing  agency,  referred  to  by  the
 hon.  Minister.  I  think  the  traditional!
 machinery  available  in  the  States  as  well  as
 in  the  Centre  can  be  made  equally  effective
 and  ISI  itself  can  be  so  effective  that  it
 can  punish  those  persons  who  misuse  151
 markings.  It  is  for  this  reason  that  the
 hon.  Minister  has  not  made  it  a  cogniza-
 ble  offence  and  he  has  left  it  to  the  people
 to  ensure  that  there  is  no  misuse  of  it.  The

 people  can  themselves  file  suits  against
 those  who  indulge  in  such  activities.  I  do
 not  think  that  in  India  where  fakhs  of

 people  live  below  the  poverty  Jine,  are

 poor.  iljiterate  and  lack  the  required  res-
 ources  will  be  able  to  understand  the  sig-
 nificance  of  the  ISI  marking  or  what  their

 rights  are  in  this  respect.  How  can  they
 be  expected  to  initiate  legal  action  against
 those  who  misuse  the  ISI  markings.

 You  have  thought  about  an  elaborate

 NOVEMBER  26,  1986  Standards  Bill  360

 plan  but  I  do  not  think  that  your  plan
 can  be  implemented.  Therefore,  I  would
 urge  that  provision  for  the  enforcing
 agency  as  well  as  the  punishment  to  be
 awarded  should  be  made  in  this  Bill  itself,
 Provisions  for  the  procedare  of  awarding
 punishment  and  the  quantum  of  puhish-
 ment  should’  both  be  made  inthe  Bill
 itself.  The  provisions  of  this  Bill  are
 inadequate  in  this  respect.  I  do  not  think
 that  keeping  in  view  the  prevaying  condi-
 ‘tions  in  the  country  and  the  way  adultera-
 tors  are  playing  with  the  lives  of  peop.e,
 it  would  be  possible  to  check  adulteration
 by  just  forming  a  Bureau,  giving  it  certain
 powers  and  nominating  certain  people  in
 it.

 You  have  tightly  said  that  you  will
 nominate  people  in  it  from  different
 groups.  But  in  the  Bill,  the  qualifications
 and  experience  of  the  persons  to  be  nomi-
 nated  to  the  Bureau  have  not  been  laid
 down  The  people  who  are  nominated
 should  at  least  represent  "॥  टांग  own  field.
 From  ‘their  own  field’  I  mean  the  different
 fie'ds  of  activities.  In  whatever  field  the
 need  arises  to  certify  products,  there
 should  be  representative  of  that  field  in  the
 Bureau.  This  Bureau  should  have  a  very
 good  representative  character.  The
 present  Bill  dees  not  provide  for  it.
 Therefore,  I  will  request  the  hon.  Minister
 that  this  Bureau  should  have  a  representa-
 tive  character  and  experts  drawn  from
 various  fields  should  be  associated  with  it
 so  that  the  short  comings  could  be  identi.
 fied  and  the  required  atlention  paid  to
 il.

 We  are  formulating  big  plans  for  in-
 creasing  our  exports  and  for  bridging  our
 trade  gap.  We  areglso  hoping  to  bring
 about  ftmprovements  in  our  economic  sys-
 tem.  We  are  aiming  at  improviog  the
 quality  of  our  products.  If  our  products
 are  of  an  ‘infertor  quality,  then  it  affects
 our  economy.  Some  cases  have  been
 cited  here.  I  would  also  like  to  draw  your
 attention.  It  is  especially  true  in  the  case
 of  automobile  sector  where  standardisation
 is  completely  being  misused.  You  do  not
 have  an  agency  to  check  such  cases.
 Recently,  some  African  countries  rejected
 our  consigoments  a  second  time  because
 the  items  supplied  were  not  of  the  same
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 quality  as  of  the  sample  shown.  The  same

 thing  happened  in  the  case  of  engineering
 goods,  fertilizers  and  several  other  pro-
 ducts.-  Therefore,  I  want  to  request  that
 it  should  be  ensured  that  people  have  faith
 in  a  commodity  that  has  been  certified  by
 you.

 Again,  you  talked  of  consumer  move-
 ment  while  introducing  the  Bill.  ।  want
 to  urge  that  thé  issue  of  consumer  move-
 ment  has  been  raised  more  than  once  in
 the  House  but  who  is  going  to  build  the
 movement.  Mere.sermons  cannot  yield
 desirable  results;  we,  as  well as  the  Mini-
 sters  keep  on  sSermonising  here  but  it
 should  have  some  affect  on  people.  People
 should  be  mentally  prepared,  they  should
 be  impelled  to  identify  areas  where  adulte-
 ration  is  taking  place,  where  underweighing

 is  being  resorted  to,  and  substandard  and
 uncertified  commodities  are  being  sold.  A
 Force  comprising  such  peop!e  has  to  be

 organised  and  this  work  can  be  undertaken
 either  by  the  political  parties  or  by  the
 Government,

 These  days  articles  of  inferior  quality
 are  advertised  through  the  Government
 media,  mure  the  commodities  are  sub-
 standard,  more  publicity  is  given  on  T  V.,
 radio,  newspapers  etc.  I  want  to  request  the
 hon.  Minister  that  the  Government  media
 and  machiery  should  be  utilssed  for  build-

 ing  up  a  consumer  movement.  Until  a
 consumer  movement  is  prcperly  built  up,
 this  work  cannot  be  done  successiully.  The
 Government  enforcing  agencies  should  also
 be  strengthened  and  controlled  so  effec-
 tively  that  ISI  markings  are  rot  misused
 and  the  people  who  indulge  in  such  activi-
 ties  are  punished.  This  cannot  be  achic-
 ved  merely  by  a  Bill  or  framing  an  Act  of
 the  Parliament  for  it  would  make  pecple
 fecl  that  the  Parliament  is  merely  an  Act
 formulating  agency.,  What  is  needed  is  to
 award  punishment  to  such  people  who
 violate  the  set  standards  and  play  with  the
 lives  of  the  people.  Otherwise  we  will.all
 become  laughing  stock  of  the  people.
 Your  ideas  are  worthy  of  respect  andਂ
 should  be  welcomed  but  those  should  be
 implemented  effectively  as  we'l.  The

 proposed  Bureau  should  work  efficiently
 and  should  be  given  necessary  powers.  It
 should  be  able  to  identify  and  plug  the

 joopholes  of  the  Indian  Standards
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 Institute.  You  must  pay  due  attention  in
 this  direction,

 SHRI  RAMASHRAY  PRASAD
 SINGH  (Jehanabad)  :  Mr.  Chairman,
 Sir,  through  you,  I  welcome  this  Bill  but
 would  like  to  tell  the  hon.  Minister,  that
 the  purpose  for  which  this  Bill  has  been
 brought  forward  .is  not  going  to  be
 achieved.  You  can  frame  laws  _  in  this
 House  but  if  the  law  enforcing  machinery
 is  not  efficient,  the  mere  enhancement  of

 punishments  is  not  going  to  serve  the
 purpose.  Even-if  stringent  punishment  is
 provided,  it  will  not  help  in  stopping  peo-
 ple  from  indulging  in  such  _  practices.
 Whatever  the  hon.  Members  have  said  im
 this  connection  is  very  true.  I  want  to
 point  out  that  the  purchases  made  by  the
 Government  for  use  in  115  own  departments
 are  Of  very  inferior  quality  although  the
 vouchers  are  made  for  superior  quality
 commodities.  What  can  the  Government
 do  in  such  situat  ons  ?  The  motor  parts
 being  presently  manufactured  are  all  sub-
 standard.

 How  will  you  apprebend  them?  I
 want  to  tell  you  about  the  situation  in  my
 rural  area  The  Goverument  formulated
 a  scheme  to  provide  tubewells  to  the  poor
 Harijans  having  sma!l  holding  so  that  they
 may  use  modern  methods  in  cultivation.
 For  this  purpose,  pipes  were  bought  from
 the  Government  undertakings  whereas
 these  were  to  bought  from  Tata.  These
 were  purchased  at  a  price  of  Rs.  11  per
 foct  instead  of  Rs.  28  How  will  you
 check  it?  All  the  pipes  failed.  This  is
 the  condition  of  the  bureaucracy,  It  is
 true  that  there  are  a  lot  of  shortcomings
 in  Democracy.  The  discussion  being  done

 by  us  is  useless  as  nothing  is  going  to

 Happen.  Mention  of  substandard  drugs
 was  also  made  here.  These  are  causing
 loss  of  life.  The  people  who  produce
 such  drugs  are  sitting  in  this  House  also.
 If  they  are  elected  to  this  Hause  after

 spending  Rs.  75  lakhs.  what  quality  of

 drugs  will  they  produce  ?  You  must  tell
 us  how  you  are  going  to  nabthem?  I
 have  seen  petty  shopkeepers  being  caught
 for  selling  adulterated  stuff.  When  a
 Iicalth  Inspector  reports  that  turmeric  is
 coloured  or  the  oil  is  adulterated,  the
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 manufacturer  is  not  caught  who  has  supp-
 lied  hundreds  of  tins  of  that  oil;  it  is  the

 petty  oil  seller  who  is  caught.  The  big
 capitalists  who  are  responsible  for  it,  are
 the  hon.  Members  of  the  House.  There-

 fore,  this  law  will  not  apply  to  them.
 You  cannot  catch  them.  1  would  like  to

 give  you  anexample,  Indira  Diesel  pump
 was  ,approved  by  the  Government  and

 people  took  it  for  granted  that  it  will  be
 of  good  quality.  The  farmers  bought  it

 by  taking  loans  but  it  did  not  work  e¥en
 for  two  months.  Now  their  fields  are

 being  sold  because  they  haveto  repay
 their  loans.  The  custodians  of  law  are

 themselves  violating  the  law.  You  have
 various  departments.  There  is  a  Depart-
 ment  of  Weights  and  Measures  which
 checks  weights  and  meters.  You  can  see
 as  to  how  consumers  are  being  cheated  by
 the  traders.  Who  indulges.  in  malpracti-
 ces  7  Law  is  there  but  even  then  people
 are  being  cheated  on  large  scale  because
 the  custodiaus  of  law  indulge  in  corrupt
 practices,  for  whom  these  laws  are  being
 made  then  2.  Now,  ।  tell  you  about  FCI
 in  Gaya,  The  wheat  which  is  given  to  the

 people  under  N.R.E.P.,  is  of  such  an
 inferior  quality  that  even  animals  cannot
 eat  it.  But  even  then  the  poor  havea

 capacity  to  tolerate  all  this,  We  cannot
 eat  the  wheat.  The  0001  people  who  work
 for  the  whole  day  get  this  kind  of  wheat.
 Now  you  can  well  imagine  what  type  of
 health  will  they  maintain  with  such  stuff  ?
 Framing  of  Jaw  1s  811  right  but  implementa-
 tion  of  the  law  honestly  can  bring  the
 desired  results.  There  is  adulteration  in

 ‘every  commodity  but  you  cannot  cetect
 it—be  it  soap  or  the  fertilizers.  Fertili-
 zers  are  being  sold  with  salt  mixed  in  it.
 How  will  yop  curb  such  a  large  scale
 adulteration  ?  Only  the  future  will!  tell
 whether  you  have  been  successful  or  not,
 You  will  be  reduced  only  to  a  law  making
 agency.  An  bon.  Member  has  said  that
 there  is  a  good  programme  of  law  making,
 but  the  laws  are  not  being  implemented,
 You  make  a  law  against  the  child  labour
 but  still  the  children  are  working.  There-
 fore,  you  should  give  a  S-rious  thought  to
 it  as  to  how  the  Bill  should  be  irnplemen-
 ted  which  is  being  introduced  by  you  so
 that  one  may  not  make  a  fun  of  law.
 Ot  herwise,  framing  of  laws  will  not  benefit
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 the  poor.  Largely,  the  farmers  and  the
 poor  will  fall  victim  to  it  who  are  already
 suffering  because  they  are  unable  to  diffe-
 rentiate.  There  are  lots  of  people  who
 can  identify  drugs,  clothes  etc.  from  the
 markings  on  them  but  there  are  crores  of
 people  who  do  not  know  even  this  much.
 They  simply  go  to  a  shop  and  buy  what-
 ever  is  given  by  the  shopkeepers.  There-
 fore,  you  should  form  such  a  agency  which
 should  honestly  get  this  law,  implemented.
 The  aim  with  which  this  law  has  been
 brought  is  noble  but  you  should  get  it
 implemented  in  a  right  manner  and  that  is
 what  we  want.

 (English]

 SHRI  K.  S.  RAO  (Machilipatnam)  :
 Mr,  Chairman  Sir  :  May  ।  say  that  a  Bill
 of  this  type  is  very  much  desirable  parti-
 cularly  io  view  of  the  adulteration  and  not
 keeping  upto  the  standards  7  Not  keep-
 ing  upto  the  standards  is  also  causing
 terrible  loss  by  way  of  extensive  damages
 to  health,  damages  to  the  standards  and
 damages  to  the  machinery  and  equipment.
 So,  bringing  this  Bill  with  a  view  to  main-
 tain  ng  the  standards  of  various  commo-
 dities,  manufacturing  products  and  other
 articles  is  good  and  desirable.

 The  Bill  serves  the  purpose  only  when
 adequate  measures  are  taken  to  see  that
 it  is  enforced  properly.  While  making
 this  Bill,  it  is  mentioned  in  Clause  3  (3)
 that  the  Minister  and  the  State  Minister
 are  also  the  President  and  the  Vice  Presi-
 dent  respectively  of  the  Bureau.  In  case
 the  Minister,  the  State  Minister  and  the
 Secretary  are  also  to  be  the  members,  1
 don’t  think  we  will  have  any  means  to
 find  fault  with  any  laps  on  the  part  of  the
 Bureau.  So,  ।  wishtbe  hon.  Minister
 wil!  think  whether  it  is  desirable  to  keep
 these  two  people  as  well  as  the  Secretary.
 as  ex-officio  members  in  the  Bureau.

 10  regard  to  the  appeal  also,  as
 “Stated  in  Clause  16  (1)  the  Central  Govern-

 ment  is  the  appealing  authority.  The
 Central  Government,  by  virtue  of  the  pre-
 sence  of  the  Minister,  the  State  Minister
 and  the  Secretary  who  are  there  in  the
 Bureau  itself  as  members,  J  could  not
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 understand  how  and  who  else  would  be

 the  appellate  authority.  Possibly,  the

 Prime  Minister  alone  be  the  appellate
 authority,  This‘aspect  may  also  be  taken

 mto  account.  If  possible,  these  three

 people  can  be  deleted  as  members  because

 enough  powers  are  already  given  to  the

 Central  Government.

 No  specific  provision  has  been  made
 for  the  representation  of  the  consumer
 council  and  for  the  consumers  in  this  Bill.
 We  have  been  discussing  time  and  again

 the  need  for  organising  consumer  protec-
 tien  which  alome  can  bring  the  desirable

 *
 protection  to  the  quality  of  products  and
 which  can  save  the  interest  of  the  con-

 sumers.  Sir,  including  representation  of

 various  consumer  protection  councils  in
 various  parts  of  the  country  or  their  na-
 tional  forum  in  this  Bill  as  members  in

 adequate  number  will  help  achieving  the

 goals  of  this  Bill.  So,  if  the  Hon.  Minis-
 ter  cannot  provide  it  today,  he  must  take

 adequate  precaution  to  see  that  consumer

 representation  is  made  in  good  number.

 In  Clause  24  (2)  it  is  said  that-it  must
 be  only  a  printing  error.

 “The  decision  of  the  Central  Govera-
 ment  whether  a  question  is  one  of  policy
 or  not  shall  be  trial’’

 If  the  word  is  ‘final’  and  not  ‘trial’
 then  it  is  okay.  In  Clause  33  (i)  there  is
 provision  for  a  penalty  of  Rs.  50,000/-  but
 until  and  unless  there  is  a  fear  of  impriso-
 nment  this  Rs.  50,000/-  will  not  serve  the
 end.  A  number  of  manufacturers  are
 prepared  to  have  such  facility  of  paying
 the  penalty  witbout  undergoing  imprison-
 ment  because  it  might  be  profitable  for
 them  to  commit  any  number  of  mistakes
 and  based  on  the  law  of  probability  of
 getting  caught  for  the  offence  it  may  be
 advantageous  to  pay  Rs.  50,000/-  as  pena-
 Ity.  Only  the  fear  of  imprisonment  will
 have  the  desired  effect  in  their  minds  so
 that  they  shoufd  not  resort  to  adultera-
 tion  and  maintain  the  standards.  Penalty
 atone  will  not  serve  the  purpose.

 Coming  to  rules  and  regulations  in  this
 Rill  ।  find  rules  and  regulations  are  sepa-
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 rated.  The  power  of  making  rules  is
 given  tothe  Government  and  power  of
 making  regulations  is  given  to  the  execu-
 tive  committee,  of  course,  with  the  prior
 consent  of  the  Government  of  India.
 Once  again  the  Central  Government  has
 all  the  powers  of  giving  directions  which
 are  final,  The  power  of  making  rules  also
 can  be  given  to  the  executive  committee
 which  constitutes  members  who  are  ex-
 perts  in  various  lines  and  who  alone  can
 say  what  is  required  and  what  is  not  re-
 quired  and  also  if  there  js  delay  on  the
 part  of  the  Central  Government  for  not
 laying  the  rules  on  the  table  of  the  House
 then  the  responsibility  lies  with  them  only.
 So  we  cannot  contradict  our  own  actions
 in  Parliament.  I  prefer  that  power  should
 be  transferred  tothe  executive  committee
 and  insist  on  their  placing  these  ruies  and
 regulations  in  time,  Our  earlier  experience
 shows  that  rules  and  regulations  are  not
 being  laid  on  the  Table  of  the  House  in
 time  and  they-are  being  delayed.  Clause
 39  (i)  gives  validity  to  all  those  actions.

 -An  amendment  should  be  brought  so  that
 time  limit  is  mentioned  within  which  the
 rules  and  regulations  must  be  laid  on  the
 Table  of  the  House.  Parallel  emphasis
 must  be  laid  in  ensuring  maximum  numter
 of  representation  is  given  to  consumer
 protection  councils  and  public  personali-
 ties  with  proven  integrity  and  experience
 in  various  directions.  They  should  be  there
 in  good  number  rather  the  officers  as  ex-
 officio  members.

 !Trarslation}

 SHRI  MANVENDRA  SINGH  (Ma-
 thura):  Mr.  Chairman,  Sir, I  support
 the  Bureau  of  Indian  Standards  Bill.  प
 would  also  like  to  give  some  suggestions.

 Io  our  country  the  question  of  adul-
 teration  is  very  serious  and  critical.  Day
 by  day  this  tendency  is  increasing.  Cases
 of  adulteration  in  food  items,  in  particular
 are  on  the  increase.  Edible  items  like
 ghee,  oil  and  spices  are  largely  be  ng
 adulterated,  about  which  there  are
 frequent  Press  reports.  You  must  have
 read  in  the  newspapers  that  at  some
 place  hundreds  of  ‘baratis’  ina  marriage
 ceremony  suffered  from  food  poisioning
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 due  to  the  use  of  adulterated  ghee.  In
 the  case  of  spices  also,  there  is  large
 scale  adulteration.  For  example,  dung
 is  mixed  in  coriander,  yellow  dust  is  mix-
 edin  turmeric  and  urea  is  mixe
 ed  in  sugar.  Likewise,  there  are  many
 other  adulterated  things  which  adversely
 affect  our  health.  You  should  pay  special
 attention  to  it,

 So  far  as  taking  of  samples  is  concern-
 ed,  the  Department  does  take  these  sam-

 ples  but  some  manipulation  ।  takes  place
 afterwards.  This  is  a  matter  of  regret
 towards  which  I  want  to  draw  the  atten-
 tion  of  the  hon.  Minister.  When  samples
 are  taken  at  the  place  of  testing,  there  these
 are  replaced  for  some  _  consideration.
 Corruption  is  rampant  there.  This  way
 though  on  the  complaints  by  the  people,
 the  items  are  seized  but  those  are  later  on
 declared  unadukerated.

 Regarding  drugs,  a  lot  of  complaints
 are  received.  The  patients  die  on  account
 of  spurious  drugs.  Therefore,  through
 you,  I  would  like  to  make  request  to  the
 hon.  Minister  to  provide  for  deterrent  pun-
 ishment  in  the  Bill.  In  the  case  of  fertilizers
 also  you  will  find  the  same  condition.  India’s
 75  per  cent  population  depends  on  agri-
 culture  and  by  doing  this  sort  of  adultera-
 tion  they  are  playing  havoc  with  their
 future  and  with  farmers  occupation  as
 well.  These  traders  are  misleading  the

 poor  farmers  and  thereby  है  rming  them,
 Such  people  should  be  treated  as  traitors
 and  deat  with  severely.  They  are  causing
 harm  to  the  country.

 Along  with  this,  :  am  told  that  insec-
 ticides  like  B.H.C.  Gamaxine  or  D.D.T.
 are  also.  adulterated.  When  godowns
 were  inspected  then  white  ants  were  found
 10  the  bags  of  5  H.  C.  Therefore,  पू  want
 to  draw  the  attention  of  the  hon.  Minister
 that  adulteration  in  the  insecticides  etc.
 which  are  supplied  to  the  villages,  causes

 great  resentment.  When  we  go  to  the

 villages  the  people  complain  to  us  of
 adulteration  and  state  that  those  insecti-
 cides  do  not  kill  the  mosquitoes.  The
 same  is  thé  situation  with  the  gas  cylin-
 ders.  It  is  quite  a  complicated  issue.
 When  inspected,  a  lot  of  cylinders  were  de-
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 tected  which  had  already  been  réjected.
 I  would  urge  the  hop.  Minister  to  formu-
 1816  strict  laws  to  meet  ‘the  situation.
 This  offence  should  be  made  nonbaila-
 ble  and  only  then  people  would  get
 relief.

 With  these  worlds,  1  conclude  and
 thank  you  for  providing  me  an  opportunity
 to  speak,

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  MINISTER  OF
 FOOD  AND  CIVIL  SUPPLIES  (SHRI
 H.  K.  L.  BHAGAT):  Mr.  Chairman,
 Sir,  first  of  all,  I  want  to  thank  all  the
 hon.  Members  for  taking  interest  in  the
 discussion  on  this  Bill  and  also  for  giving
 some  suggestions,  which  I  think  will  be  of
 help  to  me.

 An  important,  thing  that  has  emerged
 after  the  discussion  is  that  almost  811  the
 hon  Members  have  said  that  the  aim  of
 this  Bill  is  very  good  and  it  should  have
 been  introduced  much  earlier  and_  that
 strengthing  of  I.  S.  1.  is  necessary.  Broa-
 dly,  the  House  has  supported  the  intro-
 duction  of  this  Bill.  Now,  I  will  mention
 about  the  suggestions  and  points  made

 regarding  this  Bill.  Some  hon.  Members
 while  giving  their  suggestions  have  expres-
 ed  certain  doubts  but  they  have  also  wel-
 comed  this  Bill  for  which  I  want  to
 thank  them.  Some  of  the  suggestions  are

 quite  enlightened.

 ।  want  10  mention  that  the  aim  of
 this  Bull  is  to  s:rengthen  the  I,  S.  I.  More
 items  should  be  brought  under  it,  more
 items  should  be  standardized,  should  have
 certification  mark  enforcement  should  be
 done  in  a  better  way  and  whosoever  vio-
 lates  the  certification  mark  should  be  pu-
 nished’  Besides,  there  should  be  coordi-
 nation  among  the  various  agencies  work-

 ing  under  it  and  consumers  should  get
 representation  in  it.  These  are  the  main
 objectives  of  Bill,  Most  of  the  points
 mentioned  are  very  relevant  and  essential,

 The  points  raised  by  th:  hon.  Members  are.
 correct  and  ।  do  not  ‘deny  them.  Ido
 not  say  that  merely  strengthcning  of  I.S.1.
 will  solve  all  the  probléms  ‘of  the  consu-
 mers  all  over  the  country.  Strengthening
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 of  I.  5.  I.  is  one  step  to  protect  the  inte-
 rest  of  the  consumers  and  for  this  purpose
 there  is  not  one  but  many  legislations.  {
 will  discuss  them  briefly.  Strengthening
 of I.  5.  1.  means  providing  a  base  for

 strengthening  of  standards  and  making
 them  compulsory.  Some  Members  have
 also  praised  this  step.  Food  articles  were
 discussed  a  Jot.  Other  articles  were  also
 discussed.  There  are  a  number  cf  items
 under  the  Prevention  of  Food  Adultera-
 tion  Act  whose  technical  standards  etc,
 have  been  fixed.  According  to  them,  if
 there  is  any  adulteration  in  these  items
 then  action  should  be  taken  under  this
 Act.  ।  feel  that  there  are  several  laws
 like  the  Food  Adulteration  Act
 or  the  Drugs  Act  or  the  Essential
 Commodities  Act  which  need  to
 be  properly  enforced.  There  are  certain
 laws  which  are  under  the  jurisdiction  of
 the  Central  Government.  Those  should
 be  enforced  vigorously  by  it.  Certain
 laws  come  under  the  jurisdiction  of  the
 State  Governments.  In  my  capacity  as

 the  Civil  Supplies  Minister  [  have  written
 to  them  many  a  time  that  laws  relating
 my  Ministry  should  be  enforced  vigorous.
 ly.  They  have  assured  me  to  some  extent
 and  have  taken  some  action  also.  What
 I  want  to  say  is  that  standards  for  many
 of  the  articles  including  food  ariicles  have
 been  fixed.  Regarding  -fertilisers,  I  fully
 agree  that  the  agriculturist  should  get  full

 protection.  I  also  agree  that  it  is  not

 wrong  to  say  that  the  consumers  as  well
 as  agriculturists  are  cheated  in  this,
 country.  There  js  no  doubt  init.  Now
 what  is  to  be  done  is  to  check  this  ten-

 dency.  So  far  as  fertilisers  are  concern-

 ed,  standards  have  been  fixed  for  them  and
 the  enforcement  of  the  quality  is  ensured

 by  the  Agriculture  Ministry  under  the

 Agmark  Act.  In  this  Act,  agriculturat
 commodities  are  covered,  which  include
 fertilisers  also.  The  States  have  powers
 regarding  those  commodities  which  come
 under  the  Essential  Commodities  Acts  of
 the  States.  I  will  convey  the  feelings  of
 the  House  to  the  Agriculture  Ministry.
 As  Minister  of  Civil  Supplies  I  can  ask  the
 State  Governments  about  this  and  ।  will

 definitely  ask  them.

 One  thing  more.  Maximum  noumber
 of  articles  should  get  ISI  mark  by  fulfilling

 AGRAHAYANA  3,  1908  (SAKA)  Standards  Bill  370

 the  requirements  of  the  standards  fixed,
 Principally,  it  is  quite  correct  and  I  like  it.
 This  Bill  has  been  brought  with  this  inten-
 tion.  If  you  look  at  section  14,  you  will

 find  j  that  so  far  it  was  not  compulsory.
 In  certain  Acts,  it  was  compulsory  for
 certain  things.  Now  we  have  assumed
 power  to  make  it  compulsory.  I  read
 out  section  14;

 [English]

 “If  the  Central  Government,
 after  consulting  the  Bureau,  is
 of  the  opinion  that  it  is  neces.
 sary  or  expedient  so  to  do,  in
 the  public  interest,  it  may,  by
 order,  publish  in  the  official
 Gazette.—-

 (a)  notify  any  article  or  pro-
 cess,  of  any  scheduled
 industry  which  shall  con.
 formto  the  Indian  stan-
 dards  and

 (b)  direct  the  use  of  the
 Indian  Standard  under  a
 licence  as  Compulsory  on
 such  article  or  process-”’

 [Translation]

 Further,  in  Explanation  it  has  been
 stated  :

 {English}

 ‘Por  the  purposes  of  this
 section,  the  expression  <‘‘Sche-
 duled  industry””  shall  have  the
 meaning  aSsigned  to  it  in  the
 Industries  (Development  and
 Regulation)  Act,  1951,’’

 [Translation]

 All  the  industries  have  been  enumerat-
 ed  in  scheduled-l.  Some  of  the  hon,
 Members  have  stated  that  the  schedule
 should  be  appended  with  it.  Schedule-I
 is  already  there.  Almost  all  the  industries
 have  been  included  in  it.  If  certain  in-
 dustries  have  been  left,  those  can  be
 included  by  amending  the  schedule,
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 This  Bill  provides  scope  for  covering
 the  maximum  number  of  articles.  But  to

 bring  more  &  more  articles  under  it  for  fix.

 ing  the  standards,  ISI  should  have  the  full

 capacity.  If  we  cover  all  the  articles  at  a
 time  without  having  technical  support  and
 other  requisite  infrastructure,  that  will
 have  ,a  good  impact.  We  want  to  aug-
 ment  the  capacity  of  ISI.

 /
 An  hon,  Member  has  said  that  it  is

 going  to  be a  large  institution  which  will
 have  branches  at  different  places  and  for
 that  we  should  provide  adequate  funds
 because  provision  made  is  inadequate.
 ISI  has  already  several  branches.  These
 are  to  be  strengthened  at  many  places.
 We  learn  something  after  every  evperience.
 A  study  was  made  in  the  Institute  of

 Management,  Ahmedabad,  which  had
 recommended  that  ISI  should  be  given
 this  shape.  This  type  of  institution  exists
 in  several  countries  of  the  world,  particu-
 larly  in  Japan  and  =  other  countries

 Therefore,  we  thought  it  fit  to  strengthen
 IS].  Thus,  with  increase  in  the  capacity
 of  151,  more  and  more  articles  will  be

 brought  under  11.

 It  is  true  that  consumers’  items  should
 be  given  priority.  Now  there  are  many
 articles  which  are  manuiactured  by  the
 small  industries  as  well  as  by  others.  To
 enlarge  its  scope  further  this  Bill  has
 been  brought.

 One  of  the  questions  raised  by  the
 hon.  Members  was  that  the  punishment
 prescribed  in  it  is  confined  to  only  a  fine
 of Rs  50,000.  I  beg  your  pardon  It
 is  our  mistake.  A  corrigendum  has  been
 issued  which  provides  for  one  year’s
 imprisonment  or  Rs.  50,000  fine
 cannot  be  two  opinions  that  provision  for
 imprisonment  should  be  there.  Some  hon.
 Members  have  pleaded  for  two  or  four
 years  imprisonment,  some  other  have
 suggested  to  make  it  a  cognizable  offence.
 Let  us  have  some  experience.  If  necess-
 ary  we  can  think  of  making  it  a  cognizable
 offence.  Government  is  not  averse  to  it
 but  the  Jaw  should  be  such  as  can  be
 implemented  properly.

 There  7
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 A  very  important  step  has  been  taken

 through  this  Bill.  It  has  been  provided
 that  the  consumers  or  some  recognised
 Associations  of  the  consumers  can  file  a

 complaint  directly  against  someone.  In
 the  earlier  law,  only  an  inspector  or  an
 officer  could  file  a  complaint.  Now  it
 has  been  decided  that  if  the  consumer
 feels,  he  can  himself  file  a  complaint.  As
 I  have  said  earlier,  the  Government  is
 not  averse  to  provide  protection  to  the
 consumers.  The  Government  is  thinking
 of  empowering  the  consumers  and  consu-
 mer  Associations  to  invoke  the  law  00
 that  consumer  movement  is  encouraged.
 It  should  get  encouragemeut.  This  will
 create  awareness  in  the  consumers.  I
 think  that  will  be  a  good  thing.

 A  mention  was  made  about  its  compo-
 sition  also,  I  may  tell  that  I  respect  the
 hon.  Members.  Some  of  the  hon.  Mem-
 bers  have  said  that  the  Law  Ministry  has
 not  prepared  the  Bill  properly.  The  Law
 Ministry  is  not  at  fault.  Whatever  we
 suggest  tothem  they  frame’the  legislation
 on  those  lines.  If  there  are  certain  short.
 comings  we  are  responsible  for  them  and
 not  the  Law  Ministry.  About  the
 composition,  it  has  been  stated  that  this
 has  not  been  clarified  as  to  what  will  be
 the  number  of  Members  of  the  Bureau  or
 in  the  Council  or  in  the  Executive  Commi-
 ttee.  Usually  these  things  are  meationed.
 This  time  different  categories  have  been
 shown.  I  want  to  assure  the  House  that
 in  the  formation  of  the  agencies  menti-
 oned  in  the  Bill,  consumers  will  be  ade-
 quately  represented.  There  is  no  ques-
 tion  of  not  giving  them  full  representation.
 A  suggestion  to  take  MPs  in  it  has  also
 come;  we  shall!  think  over  it.  Some  hon.
 Members  were  of  the  view  that  MPs
 should  be  taken,  others  opposedit.  We
 shall  think  over  it.  There  is  no  bar  on

 taking  them  in  such  bodies.  Some  hon.
 Members  were  of  the  view  that  everything
 has  been  left  to  the  bureaucracy  or  offi-
 cialdom,  It  is  not  so.  The  rules  which
 wi:l  be  framed  will  be  laid  before  the
 House.  ‘Prescribed  under  the  rules  made
 by  the  Central  Government’  does  001
 mean  that  the  final  power  has  been  given
 to  some  institution  or  bureaucracy.  The

 are  subsequently  laid  before  the
 House.  Regulations  too  canne}  be
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 framed  without  the  Central  Government's
 sanction.  I  also  want  to  assure  you  that

 though  the  bureaucracy  or  the  executive
 will  have  its  own  role:  because  it  is  an
 important  institution  of  our  country
 and  you  cannot  ignore  it  totally;  out
 whatever  is  necessary  alongwith  the
 Bureaucracy  will  also  be  done.  I  want  to
 assure  that  these  institutions  which  will  be
 get  up  will  neither  be  ¢he  preserves  of  the

 bureaucracy  nor  will  thcy  be  dominated
 by  it.  All  interests,  whether  they  belong
 to  trade,  science,  technology  or  consumers,
 will  find  place  in  it  so  that  it  may  work
 in  the  best  possible  way.
 put  forward  was’  that  trade  unions  and
 farmers’  societies  should  also  be  nomina-
 ted  init.  This  will  be  thought  over  as
 to  who  can  bethe  representatives  of  the
 consumers.
 dated  in  it  to  get  the  best  type  of  work.

 About  these  categories  also  a  thougt  can
 be  given.  That  is  why  it  has  not  been
 detailed  in  it  because  once  the  entire

 composition  is  given,  it  becomes  difficult
 to  change  that.  This  isthe  reason  why
 it  has  been  kept  open  so  that  action  can
 be  taken  according  to  the  suggestions
 received.  This  is  done  quite  often  in  the
 Bills.  It  is  not  a  new  thing  in  the  Bill.
 Parameters  are  broadly  laid  down  and
 then  rules  are  framed  after  considering
 all  the  aspects.  This  Bill  has  not  been

 brought  hurriedly  too.  Frankly  speaking
 I  have  no  hitch  in  telling  that  it  has  been

 brought  belatedly.  This  Bill  should  have
 been  brought  quite  eerlier,  A  beginning
 had  been  made  long  back  and  as  such  it

 would  have  been  wrong  to  delay  it  for  two
 or  three  years  more.  It  has  also  been  said
 that  io  framing  rules  two  to  three  years
 time  will  be  taken  ard  nothing  tangible
 will  be  done.
 Bill  comes  into  force,  rules  in  regard  to
 the  present  ISI  will  remain  applicable.  11
 is  not  that  the  work  of  the  ISI  will  remain

 applicable.  It  is  not  that  the  work  of
 the  ISI  will  come  to  a  halt.  Moreover,
 I  want  to  assure  that  rules  will  be  framed
 at  the  earliest  and  this  Bill  will  be  enfor-
 ced  as  early  as  possible  so  that  the  diffi-
 culties  are  reduced.

 Exports  too  were  referred  to.  It  is

 true  that  the.  standards  for  the  export
 items  ace  fixed  by  ISI  and  all  the  indust-_

 One  suggestion

 Every  one  can  be  accommo-

 I  want  to  say  that  till  this
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 “ries  and  public  undertakings can  be  cove-
 rgd  under  this  sytems.  ISI  should  fix
 standards  for  better  quality  items  but  in
 the  matter  of  export  items  it  is  the  Export
 Council  which  decides  finally  in  consulta-
 tion  with  the  ISI.

 About  advertisements  it  was  stated
 that  these  cause  great  harm.  It  cannot
 be  denied  that  advertisements  do  have  a
 motivating  effect  and  the  people  -start
 purchasing  the  items.  It  is  possible  that
 some  of  the  items  may  not  be  of  good
 standard  and  some  people  may  be  al!lured
 to  purchase  certain  articles  resulting  in
 undue  profit  to  some  people.  For  this
 there  is  a  separate  law.”  As  you  are
 aware,  there  is  a  provision  in  the  Mono-
 polices  and  Res‘ri.tive  Trade  Practices  Act
 which  deals  with  unfair  trade  practices,
 Action  can  be  taken  agaist  such  adver-
 tisemeats  under  this  provision.  In  certain
 cases,  action  has  been  taken.  However,
 I  agree  that  some  way  to  deal  with  this
 issue  should  be  found:  out.  The  adver-
 tisements  should  not  be  allowed  to  harm
 the  consumers,  There  is  one  thing  more
 to  think  about.  In  certain  countries  con-
 sumers  are  cautioned  through  media  about
 the  articles  found  be  ow  standard  so  that
 they  may  come  to  know  that  a  particular
 item  has  o6t  been  found  upto  the  mark
 or  the  manufacturer  has  been  punished,  I
 think  these  are  good  things  on  which  we
 must  think  over.  At  the  time  of  framing
 fules.  this  thing  will  be  kept  in  mind  that
 the  people  who  are  found  to  have  Gone  a
 wrong  thing  should  be  exposed.  On  the
 one  hand  it  was  said  that  the  number  of
 inspecting  officers  wlll  be  quite  large  but
 on  the  other  hand  it  is  said  that  the  laws
 are  not  being  enforced  properiy.  If  there
 are  no  inspecting  officers,  who  will  inspect
 the  things  ?  Someone  has  to  be  there  to
 go  and  check  the  articles.  The  question
 is  of  humdn  machinery.  I  fully  agree
 with  the  view  that  howsoever  good  a  law
 may  be,  the  main  thing  is  imp!ementation.
 If  the  human  machinery  is  good,  enforce-
 ment  will  be  good.  If  there  is  some-
 thing  lacking  in  the  human  machinery,
 our  effort  will  be  to  improve  it.  It
 is  not  that  these  things  have  not  been  loo-
 ked  into.  It  is  possible  that  you  might
 have  considered  them  more  deeply  than
 us  but  these  surely  have  been  considered
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 by  us  also.  We  have  to  improve  thenr

 collectively.

 An  hon.  Member  has  made  a  refer-

 ence  to  FCI.  Standard  for  FCI  food-

 grains  has  been  fixed  in  the  Food  Adul-

 teration  Act.  Quality  tests  and  checks
 are  made  for  them.  They  too  have  taken

 samples  at  places.  I  cannot  claim  that

 nowhere  there  is  sub-standard  stock,
 Complaints  from  certain  places  have  been
 received  and  action  has  been  taken  on

 them.  By  and  large,  standard  foodgrains
 are  supplied  and  these  are  checked.

 Arrangements  have  been  made  with  the

 State  Goverments  for  double  sampling.
 An  hon.  Member  whom  I  hold  in  great
 esteem  has  stated  that  stocks  remain  lying
 in  the  open.  Itis  not  like  that.  These
 stocks  are  kept  in  the  cuvered  godowns
 or  other  covered  places.  Nowhere  FCI

 stocks  are  lying  in  the  open.  It  does  not

 mean  that  FCI  stocks  do  not  get  dama-

 ged.  Toa  certajn  extent  they  do  but
 efforts  are  made  to  ensure  that  there  is
 Minimum  damage.  However,  the  quan-
 tum  of  foodgrains  getting  damaged  is  not
 much.  It  has  becn  said  here  that  favour
 is  shown  to  the  FCI.  It  is  not  so.

 As  regards  the  consumer  movement,
 I  would  like  to  say  that  consumer  consci-
 ousness  to  some  eatent  exists  in  our

 country  but  not  to  the  desired  extent.  If
 we  want  to  encourage  consumer  conscious-
 ness,  the  people  of  India  will  have  to
 come  forward  to  take  the  lead.  The
 Government  can  help  by  creating  the
 infrastructure.  It  can  help  partly  by  enac-

 ting  laws  and  partly  through  other  mcans.

 (English]

 Ultimately  it  has  to  be  a  voluntary
 movement  of  the  consumers  and  the

 “eonsumer  oOrganisaticns.

 {Translation}

 We  want  that  consumer  movement
 should  get  an  impetus  in  the  country.
 Women  are  particulary  conscious  about  it,
 In  all  the  consumer  forums  our  Ministry
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 will  give  proper  representation  to  the
 women  so  that  their  experience  may  help,
 us.  Just  now  one  of  our  friend  referred
 to  diesel  and  kerosene.  Standards  for
 these  items  are  fixed.  Incase  of  adulte-
 ration  in  them,  action  is  taken  under  the
 Adulteration  Act.  An  hon.  Member  had
 said  that  nothing  will  be  done  and  no
 action  will  be  taken  against  any  big  per-
 son  as  Government  consists  of  rich  people.  ,
 I  do  not  want  to  give  political  colour  to
 this  consumer  movement  but  this  much
 I  will  definitely  say  that  during  the  last
 two  years  several  big  fish  have,  been
 caught  in  the  met,  and  cases  have  been
 filed  against  them.  A\llJ  this  has  happened
 in  this  Government’s  tenure.  I  would
 like  to  know  from  these  hon.  Members
 who  were  saying  these  things—I  do  not
 have  any  complaint  against  their  Govern-
 ment—how  many  big  persons  have  been
 touched  by  the  Government  of  their
 Party  with  the  powers  of  detention  avail-
 lable  under  the  Essential  Commodites  Act
 with  the  State  Governments  ?

 17.00  brs.

 One  thing  more.  An.  hon  Member
 has  said  that  the  rule  making  power  should
 also  be  entrusted  to  the  Executive  Commi-
 ttee.  ।  do  not  agree  with  that.  It  will
 give  chance  for  complaints.  The  power
 of  appeal  to  the  Central  Government
 Starts  from  lower  to  highcr  authority.
 About  delegation  of  power,  I  am  of  the
 view  that  we  shall  be  able  to  do  something
 only  when  certain  powers  are  delegated.
 All  told,  it  is  a  good  step,  What  is  needed
 is  its  proper  implementation.  There  is
 need  to  expand  ISI,  to  set  up  good  labo-
 ratories  and  to  coordinate  and  to  create
 awarness  in  the  entire  country  and  also  to
 improve  the  different  laws  concerning
 consumer  protection  In  other  laws  also,
 it  is  being  thought  that  the  consumers.
 should  get  their  rights.  The  Government
 is  thinking  of  fighting  cases  for  consumer
 organisations  because  it  is  quite  a  lengthy.
 process  and  it  takes  time  to  decide  such
 cases.  In  sucha  situation  the  Govern-
 ment  is  thinking  of  bringing  forward  some
 comprehensive  consumer  laws  which  may
 remain  in  force  concurrently  with  other
 laws  whegeby  a  set  up  should  be  availeble
 to  the  consumers  for  getting  an  early
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 relief.’  The  Government  is  thinking  on

 there  lines.  Views  have  been  expressed
 on  ISI.  Hf  on  the  one  hand,  I  say  that
 it  is  not  functioning  well  and  on  the  other

 hand,  ।  say  that  it  is  having  a  good
 image,  that  will  be  saying  two  opposite,
 things.  Actually,  it  is  doing  good  work.
 Its  area  of  fun-tionin:  is  qu  te  large.  There

 is  no  doubt  that  it  has  offices  in  other
 countries  which  command  good  respect  in
 the  international  forum.  The  confidence
 of  the  people  in  it.  has  increased  but  with

 the  passage  of  time  its  responsibilities
 have  also  ircreased.  There  has  been
 inter  action  with  the  non-aligned  countries
 which  has  resulted  in  increased  responsi-
 bilities.  There  are  no  two  opinions  that

 it  needs  to  be  strenghened.  1  think  very

 good  views  have  been  expressed  by  the

 hon.  Members  during  the  discussion.  We

 will  try  to  do  our  best  to  get  its  provisions
 implemented.  I  thank  the  hon.  Mem-

 bers  for  extending  cooperation  to  this  Bill

 basically.

 (English]

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 “That  the  Bill  to  provide  for
 the  establishment  of  a  Bureau

 for  the  harmonious  development
 of  the  activities  of  standardisation,
 marking  and  quality  certification
 of  goods  and  for  matters  connec-
 ted  therewith  or  incidental]  there-

 to,  be  taken  into  consideration.”’

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER?:  We  shall

 now  take  up  Clause  by  Clause  considera-
 uion  of  the  Bill.

 The  question  is  :

 “That  Clauses  2  to  bo  ,tand  part
 of  the  Bill,”

 The  motion  was  adopted,

 Clauses  2  to  42  were  aded  to  the  Bitl.

 Clause  1,  the  Enacting  Formula  and

 the  title  were  addedto  the  Bill,

 SHRI  H.  K.  L.  BHAGAT:  Sir,  I

 beg  to  move ;
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 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER  :  The
 question  is  :

 ‘*That  the  Bill  be  passed,”’

 The  motion  was  adopted.

 17  OS  hres.

 ATOMIC  ENERGY  (AMEND
 BILL,  1986

 थ  नइ

 [English]

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  SCIENCE  AND
 TECHNOLOGY  AND  MINISTER  OF
 STATE  IN  THE  DEPARTMENTS  OF
 OCEAN  DEVELOPMENT,  ATOMIC
 ENERGY,  ELECTRONICS  AND
 SPACE  (SHRI  K.  R.  NARAYANAN  )

 ।  beg  to  move  :

 “‘That  the  Bill  furlber  to  amend  the
 Atomic  Energy  Act,  1962,  be  taken  in-
 to  consideration.”

 The  Atomic  Energy  Act  of  1962.0
 provides  for  the  development  control  and
 use  of  Atomic  Energy  for  the  welfare  of
 the  people  of  India  and-for  other  peace-
 ful  purposes  and  for  matters  connected
 therewith.

 Section  6  of  the  Act  deals  with  dis-
 posal  of  uranium  and  provides  that  any
 mineral,  concentrate  or  other  material
 which  contain  uranium  in  its  natural
 state  in  excess  of  such  proportion  as  may
 be  prescribed  by  notification  by  the  Cent-
 ral  Government  shall,  on  service  ofa
 notice  and  payment  of  compensation  jin
 accordance  with  section  21,  become  the
 property  of  the  Central  Government,  A
 reading  of  this  provision  in  section  €(2)
 which  makes  payment  of  compensation  a
 condition  precedent  to  vesting  of  the  pro-
 perty  in  the  material  in  the  Central
 Government  combined  with  section  2
 (1)  (8)  which  provides  for  fixation  of
 compensation  by  agreement,  could  give
 rise  to  an  argument  that  the  element  of
 mutual  consents  is  not  altogether  excluded


